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INTRODUCTION 

I, the Chairman of the Public Accounts Committee, as authorised 
by the Committee, do present on their behalf this Two Hundred and 
Twenty·Ninth Report on actit)n taken by Oovernment on the rccorn· 
mendations of the Public Accounts Committee contained in their One 
Hundred and Fifty•Third Report (Seventh Lok Sabha) relating to (il 
Opening of a new Automatic E"change at Bagh Bazar, ~alcutta and 
(ii) Projects for Installation of three Telephone Exchanges at Railway· 
pura, Ahmedabad. 

2. Commenting on the unsatisfactory performance of the telephone 
system in Calcutta, the Committee had, in their earlier Report, men-
tioned that a Task Force appointed by the Department had identified 
the factors affecting the telephone system in Calcutta and suggested 
cetain remedial measures. The Department had set up another special 
Task Force under an Additicnal General Manager to implement the 
recommendations of the earliar Task Force. The Committee had 
expressed the hope that these measures would be implementt-d und. r a 
time-bound programme so as to ensure an efficient service to the much-
harassed subscribers. In their action taken reply, the Ministry of 
Communications have stated that the special Task Fore at Calcutta has 
already achieved substantial progress in rehabilitation of the telephone 
system. However, from the figures of targets and achievements upto 
31·3-1983 in various fidds furnished by the Ministryt the Comniltee 
have found that the claim of the Min is try regarding 'substantial pro· 
gress' is not substantiated. For e>.ample, under the head "Replacement 
of old cables,, the achievement is only 11.94 per cent. Similarly, in the 
programme for •'Cabinets and pillars", the achievement is only 11.68 
per cent. The Committee have re-~tressed that the programme for the 
rehabilitation of the telephone system in Calcutta should be expedited 
so as to ensure its speedy implementation. 

3. The Committee considered ·this Report at their sitting 
held on 21-8-1984. Minutes of th~ sitting form Part II of the 
Report. 

... 

(v) 



(Vi) 

4. For facility of reference and convenience, the recommendations/ 
observations of the Committee have been printed in thick type in the 
body of the Report and have also been reproduced in a consolidated 
form in the Appendix to the Report. 

5. The Committee place on record their appreciation of the assis· 
· tance rendered to them in the matter by the Office of the Comptroller 
and Auditor General of India. 

NEW DELHI; 
August 23. 1984 
Bhadra 1, 1906 (Saka) 

SUNIL MAITRA, 
Chairman, 

Public Accounts Committee. 



CHAPTER I 

REPORT 

1.1 This Report '"'f the Committee deals with the action taken by 
Government on the Committee's recommendations and obsetvations 
contained in their 153rd Report (7th Lok Sabha) on Paragrapl1s 13 and 
23 of the Report of the Ccmraoller and Auditor General of India for 
the year 1980-81, Union Government (P&T> relating to ''Opening of a 
new automatic exchange at Bagh Bazar, Calcutta" and "Projects for 
installation of three teJepl,one exchanges at Railwaypura, Ahmedabad" 
respectively. 

1.2 The 153rd Report of the Committee (7th lok Sabha) was 
presented to Lok Sabha on 28·4-1983. The Report contained 27 
recom mendationstobservations. Tht·se have been broadly categorised as 
follows:-

(i) ·Recommendations/Observations that have been accepted by 
Government : 

Sl. Nos. 2. 3, 5, 7, 9, 10, 12, 13, 15, 16, 17, 18, 19, 20, 2?, 2~, 
26 and 27. 

• (ii) Recommendations/Observations, replies to which the Committee 
do not desire to pursue in the light of replies received from 
Government : 

Sl. Nos. 4, 8 and 11. 

(iii) Recommendations/Otservations, replies to which havo not 
been accepted by the Committee and which require reite-
ration: 

Sl. No.1. 

(iv) Recommendations/Observations. in respect of which Govern· 
ment have furnished interim replies : 

Sl. Nos. 6, 14, 21, 23 and 24. 
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1.3 The Committee regret that tl1o11gh a period of nearly sixteen 
months has elapsed since the Report was presented to the House, the 
'linistry have yet to furnish final action taken replies in respect of four 
reco~'lle'!ldations. The Committee desire that final action taken replies 
in respect of these recommendations, duly vetted by audit should be sub· 
mittcd to the Committee within a period of three mooths. 

1.4 The Committee will now deal with the action taken by Govern-
ment on some of their recommendationstobservations. 

Inordinate delay in Commissioning 
Bagh Bazar 1'e/ephone E.lo.cltange 

(Sl. No. 1 para 1.30) 

1.5 Commenting on the delay in the completion of the project for 
the installation of Cross Bar type telephone exchange at Bagh Bazar, 
Calcutta. the Committee in para 1.30 of the 153rd Report had observed 
as follows :-

\ 

"The execution of the project for instalJation of a 3,000 lines Cross 
Bar type telephone exchange at Bagh Bazar, Calcutta. provides 
yet another example of indefensible lack of planning and 
coordination resulting in enormous delay in its completion. 
The project was sanctioned in November, 1966 but could be 
commissioned only aft~r about nine and a half years i.e. in 
March, 1976. 

1.6 In their action taken reply, the P & T Board have stated as 
follows:-

"The PAC had also earlier commented adversely on the delays in 
execution of Telecommunication Proj~ts. On their advice, a 
special officer was appointed to investigate the causes of delays 
and to recommend suitable action. The recommendations of 
the OSD are being implemented progressively, so far as these 
apply to this case." 

1.7 In their earlier Report, the Committee had commented adversely 
on the inord"nate delay in the commissioning of Bagh Bazar Telephoae 
Exchange. The Project which was sanctioned in November. 1966 could 
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only be eomm issioned In March 19 76, i.e .• only after about 9i years. The 
C~mm ittee had expressed the view that this was yet another example of 
indefensible lack of planning and co-ordination resulting in enormous 
delay in its completion. In their action btken reply the Ministry of 
Communications have stated that the Public Accounts Committee had 
also earlier commented adversely on the delays in execution of telecom-
munications projects and on their adv~ce a special officer was appointed 
to investigate the causes of delays and to recommend suitable actiOR. 
It has further been stated that the recommendations of the Offi.cer on 
Special Duty are being implemented progressively so far as these apply 
to this case. The Committee are not satisfied with this vague reply of 
the Ministry. The least that the Ministry should have done was to 
intimate the findings of the Officer on Special Duty regarding the causes 
of delays, the recommendations made and the action taken by the Mini-
stry on each of the recommendations. The Committee desire that this 
should now be done without delay. 

Appointment of Task Foret: suggest remedial measures 
(S/. No. 17-Para /.46) 

1.8 Commenting on the unsatisfactory performance Telephone 
system in Calcutta, the Committee had in para 1.46 of their 153rd 
Report (7th Lok Sabba) observed as follows : 

"The Committee understand that a Task Force appointed by the 
Department has since i9entified the factors affecting the 
telephone system in Calcutta and has suggested certain reme-
dial measures viz., \:ODtinuous power supply, replacement of 

. old exchange lines, providing ducts to cables to protect them, 
gas pressurisation of cables, etc. The Department is now 
stated to have set up another special Task Force under an 
Additional General M•~nager to implement the recommend&· 
tiona of the earlier Task Force. The Committee trust that 
these measures would be implemented under a time bound 
programme so as to ensure that the Calcutta Telephone system 
is able to provide efficient service to the hitherto much 
harassed subscribers. The Committee would like to be apprised 
of the steps takeD and results achieved within six months 
time. 
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f.9 1n their action taken reply, the Ministry of Communication 
(P&T Board) have stated : 

Item 

"The spe~iaJ task force at Calcutta has already achieved substantial 
progress in rehabilitation of the teJephone system, as given 
below: 

Target Achieved upto 31•3~h3 

Actual Percent 

62.04 

52.58 

11.68 

11.94 

1 10 . Commcnting on the unsatisfadory performance of the tele-
phone system in Calcutta, the Committee had in their earlier report 
pointed out that a Task Force appointed by the Department has since 
identified the factors affecting the telephone system in Calcutta and 
suggested certain remedial measures. The Department had set up another 
special Task Force under nn Additional General Manager to implement 
the recommendations of the earlier Task Force. '1 he Committee had 
expressed tbe hope that these measures would be fmplementid under a 
time bound programme so ns to ensure an efficient service to the much-
harassed subscribers. In their action taken reply, the Ministry of' 
Communications (P & T Board) have stated that the Specilll Task Forre 
at Calcutta has alr"ady achieved substantial progress in reb11 biHtation of 
the telephore system. 1he Ministry have al::;o furnished figure'ii of targets 
and achievements upto ~1-3-1983 in various fields from a persual uf the 
figures, the Committee find that tile claim of the Ministry regarding 
substanti2l progress is r.ot St'bstantiatcd. For exnmp1e, under the hea•l 
"Replacement of old cr-bles", against tl:e target or 31.59, kms. the 
achievement is onl} 3 772 kms. i.e. 11.94%. Similarly in the programme 
for "Cabiz,ets and pillars", ag11inst n target of 779 numbers, the achieve· 
ment is only 91 numbers ;. e., 11.68%. The Committee desire that 
the programme for the rehabilitation of the telephone system in· 
Calcutta should be expedited so as to ensure its speedy implementa-
tion. 



CHAPTER II 

RECOMMENDATIONS/OBSERVATIONS WHICH HAVE 
BEEN ACCEPTED BY GOVERNMENT 

Recommendations 

In the first instance, tht! work of constructing EdditionaJ floor on 
the existing tel•~phonc exchange building for installing the new telephone 
exchange though sanctioned in July, 196'1, was awarded in July 1967 
i.e. one year after the detailed est;mate was sanctioned. One whole 
working season-November-Mar~:h was thus lost on this account. The 
building work was also delayed by about 1 5 months. The arguments 
put forth by the Dep1rtment that the unprecedented rains and the law 
and ord~r situation, prevailing in Calcutta during the period in question, 
hampered the progress of building considerably were discounted by the 
Secretary, Ministry of Communications himself in his evidence before the 
Committee. He stated : ''the comment of. unsually heavy rainfall was 
unwarranted. It was not based on data. About this (the law and order 
problem) also, what they (P&T Department) sought to mean was that it 
was due to lack of discipline inside the department," the committee 
would like to t!Xpress their serious displeasure over the casual manner in 
which the Committee's queries in the case have been replied to by the 
Department~ The Committee expect that more care would be observed 
in future. 

[Serial No. 2 Para 1.31 or Appendix II to the 153rd Report of PAC 
(7th Lok Sabh.a)]. 

Action Taken 

The observations of the Committee have been noted. General 
instructions have been issued to all heads of field units to be precise, 
accurate and upto-date in all information supplied in connection with 
audit cases vide D. 0. No. 801-1/82-TPS (SPM> dated 22.1.83 (copy 
enclosed). 

[M/o Communic:ttions (P&T Board) O.M. No. 760-20/83-TPS 
<Genl) UPC dt. 30.9.1983]. 
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D.O. No. 801~1/82-(TPSHSPM 

Office of the Director GenL 
Posts & Telegraph~, 
Parliament Streett 
New Delhi-J 10 001 
Dated, the 22nd Jan., 1983. 

Snb: Timely submi:Jsion of replies to the Draft Audit Paras. 

My dear, 

In the recent hearing on the report of Comptroller and Auditor 
General of India, (CAG), the Public Accounts Committee (PAC) bas 
made adverse comments about the inordinate delays in furnishing re .. 
plies to draft paras proposed by Director of Audit (P&T) to DGP&T. 
Secretary <C> has taken a serious view of these delays and bas desired 
that prompt actio ' should be taken at all levels in ensuring timely re-
plies to audit paras. Procedures and instructions for disposal of Audit 
paras is already contained in DGP&T letter No. 30-12/75-:B dated 
21.10.75 and tht: subsequent cirrnlar issued by the Budget Branch of the 
Directorate. 

'2. Draft audit paras proposed by Director of Audit, P&T, Delhi 
are required to be replied within six weeks from the date of their receipt. 
Normally, the basic audit paras are proposed by the braPch Audit office 
to the eoncerned Head of the Circle (including Districts). the same is 
revised or dropped by the Director of Audit, P&T, taking into consider-
ation the replies given by the beads of circles. Therefore, the paras 
referred to the DGP&T already have had one round of queries and re-· 
plies. The draft audit paras arise out of defects, irregul<.rities etc. noticed 
by the Audit. which are referred to P&T for clarification and for timely 
action for rectifying tbe defect or to remedy the situation. The draft 
audit paras received by DGP&T are generally referred to the heads of 
circles for confirming the facts and figures and to furnish such additional 
information as may be necessary to reply the revised audit para. 

3. Following deficiencies are generally noted in replying audit paras 
earlier dealt in the circle offices : 

0) Precise information regarding facts and figures is not givrn. 
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fii> Circumstances under which defects, deviations or deficiencies 
have occurred are not indicated. 

(iii) Para-wise comments on the issues raised by audit are not 
furnished. 

(iv) Timely replies are not furnished to enable the DGP&T to ad· 
here to the prescribed time Jimit. 

4. In order to streamline the procedure foJJowing action may pleas~ 
be taken: 

(a) A senior officer of the rank not less than that of a Director in 
the Circle headquarters, may be nominated to coordinate the 
collec~tion of necessary information and to furnish timely rep1ies 
to Directorate. 

(b) Relevant portions of the audit para may be immediatdy end-
orsed to the concerned field units in case the information is not 
readily available in the circle office. 

(c) Any new facts coming to the notice of circle office should be 
immediately reported to DGP&T in the reply 

(d) Action should be intiated immediateJy for disciplinary or other 
remedial measure as may be necessary, to rectify the defects or 
irregu1arities pointed out by the Audit. 

5. The General Managers (Telephones/Tdecom.) are request-d to 
personally monitor and ensure that reply to DGP&T's reference is furni-
'Shed within two weeks of its receipt. Since the Circle has already dealt 
with the draft audit para when proppsed by Bra ncb Audit office, there 
~bould be no difficulty in furnishing the reply within the prescribed time. 
It should be remembered that in the Directorate the case has to be dealt 
with by several sections and the final replies are to be vetted by Finance 
Section This takes considerable time. Hence, the need for prompt 
reply by the Heads of Circles. 

6. A few of the final audit paras are chosen by the PAC for bear-
ing. Secretary (C) bas to personally appear before the P.AC for record-
ing evidence on these cases. Members of the P&T Board and conceraed 
DOGs arid Heads of circles are also required to attend the lAC meetill8 
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for assisting the Secretary. The need for precise, accurate and uptodate 
informalion on audit cast:s from circles/Districts cannot, ther~fore be 
everstrcssed. 

7. The Departmcrit has also to take a~tion for modification of rules, 
initiation of disciplinary acti.m on such other measures on point~ arising 
out of Final audit paras, included the CAG's report to parliament. 
Action Taken Nvtes (ATN) arc required to be furnish.:d to the Public 
Accounts C<'mmittee to inJicatc the progress on the action t..tkcn. Any 
delay in submission of inf~>rmation on List of Points (LOP) or ATN is 
viewed seriously by the PAC. An oHicer of the rank of a Joint Secretary 
may also have tv appear b~for~ the PAC to explain the progress of cases 
in person. It is therefore, enjoined on all heads of circles that prompt 
attention is giv.'n to the disposal of audit paras and related 
correspondence. 

8. Secretary (C) has desin.:d tllat a specific remark may be included 
by the Heads of the Cirdes in rheir monthly reports to him that no 
audit para is pending beyond pr~scribcd limit with the circle for 
reply. 

Kindly ackno\\ ledg<! receipt of this communication. 

With best wishs, 

Shri ... .......................... . 

Yours sincerely, 
Sd/· 

<T.S. SUBRAMANIAN) 
Member CTD) 

G.M. TeJecom/G.M. Telephones/D.M. Telephones 

Recommendation 

The Committee observe that the deldy in awarding the work of con-
struction of the building and in getting the work executed as per sche-
dule was due to factors within the control of the Department. The 
Delay, therefore, is highly regrettable. The Committee consider that with 
better planning, the delay in this case could be obviated or at least mini-
mised considerably. 

[Serial No. 3 Para 1.32, Appendix II to the 153rd Report of PAC 
(7th Lok Sabha)]. 
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Action Taken 

the construction of the building involv~s coordination amoni 
various wings of the department, viz. electrical, airconditioning and 
structural departments of the Civil Wms and equipment pb.nning section 
nf telephone department. To en~ure proper coordination, co-ordmation 
committees have been set up in each district rtnd circle under the chair· 
mans'hip of concerned G\1 for ensuri:1g proper coordinatinn control and 
monitoring of the project vide No. 758-7178-TPS (Genl) dated 24.2.78 . 
(copy enclosed). 

[Mfo Communications (P&T Board) O.M. No. 760·20/S.~-TPS {Gen)) 
UPC Jt. 30.9.1983]. 

INDIAN POSTS AND TELEGRAPHS DEPART'I\1E~TOFFICE 
OF THE DIRECTOR GE ·. ERAL POSTS & TELEGRAPHS 

l'·<E\V DFLHI-110001. 

No. 75R-7/78-TPS (Genl) Dated: 24th Feb .• 14'8 

OFFIC'E MEMORAVDUlv! 

SunJrCT: Coordinafi()n, Mofitorin~ & Pro.f!,.rss of Tdecommunicatiort 
Projects. 

1. In super~ession of all earli~r instructif'ns in this regard, the 
fol1owing authorities shall in future be responsible ior basic planning 
and overall co-ordination, control and monitoring of vario:Js types of 
telecommunication projects in thcir respecti·re territories ... 

--- ~-· - ------·-----
Sf. Type of Proj~cl 
No. 

··-··--··--·----·------·---
J. All projects relating to Loca1 

Telephone Exchanges, Trunk 
Exchang,·s both Manual and 
Automatic, Telex Exchanges 
and connc:'Cted works 

2. All long distance transmis-
sion projects, other than 
open-wire Jines i.e. Micro-
wavt>, Coaxial, llHF, VHF 
etc. 

Olilcer-in-Overali 
Charge 

The Gt~n'?ral Managt'r & 
District Managers in T de-
phone Districts/General , 
rvlar~a~ers Telecom. Circles. 

General Mana~er Pr('jccts, 
Rq;ions. 

-~----·----·------------------
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3. All projects pertaining to 
long distance P.C.Os, open 
wire lines including carrier 
on open wire, telegraph 
Offices, VFT etc . • 

4. All Building Projects other 
than those projects covered 
under long distance transmis-
sion schemes mentioned at 
(2) above i.e. buildings for 

, local exchange project~ trunk 
exchange projects. telegraph 
offices, administrative office~, 
staff Qrs. etc. 

General Managers Telecom. 
Circles. 

General Manager & District 
Manasers in Tdepbone 
Districts/General Manager, 
Telecom. Circles. 

2. For purposes of co-ordination, control and monitoring co-ordi-
nation committees shall be constituted in each of the Telecoin. Circles, 
Telephone Districts and Project Regions under the persona] Chairman· 
ship of officers in overall charge mentioned in panel overleaf. The 
constitution of these Committees shall be as foHows:-

(a) Telecom. Circle5 

(i) General Manager Chairman 

(ii) A.G.M. Capital Works/Co-ord. Convenor /Secretary 

(iii) Director of Telegraphs/DGMs Member 

(iv) G.M.M. for STOlT AX/Long 
Distance Projects Member 

(v) General Manager Projects Member 

(vi) I.F.A. Member 

(Vii) S.E. Civil Member 

(viii) Executive Engineer Electrical/ Air 
conditioninc Member 

(ix) D.F./A.E. Circle Store Depoe Member 
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(x) Other ofticers as required be 
nominated or co-opted by G.M. 

(b) MoJor Telep/uJIIe Di1tricts 

(i) General W.oager 

(ii) Addl.fDy. G. M. PlanningiCo-
ordinatiOtl 

(iii) G.M. Projects 

(iv) 0 M.M. for STD/TAX/LD Projects 
etc. 

(v) Dy. G.Ms. Planning <Switching) t 
Ex&ernal Plant/lnatllllationl I 
Constructioa I 

(viJ I.F.A. 

(vii) SB{Civin 

(viii) S.B. or B. E. (Electical/ Air-
conditioning. 

(ix) DEIAE District Store Depot 

(x) D.E. Acoept&Qce Testing (T&D 
Circle, 

(xi) Other officers 81 required m"f 
be DCMDiaatecl or co-opted bf 
G.M. 

(~) Jlillor Telephtla Diltriet• 

(b District Manager 

(ii) DB(Piaaaing/Co-ordination) 

(iii) Representative of O.M. Projects 
(Foc STPIT AX Projects) 

(iv) ltcpraeotative of G.M.M. (for 
STDIT AX projecalt 

(v, D.B. PJaa-.iaiiiJ tSwitchiq 
E&teroal plant, lostaltatioD. 
Coastnacti•t 

Chairaaa 

Convenor /Secretarr 
Member 

Member 

Member 

Member 

Member 

MembCI' 

Member 

Cbairman 

ConveaorJSecret~~r 

........ 
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(~j I.F.A. 

{vii) S.E./EE Civil 

{viii) S.E./EE Electricaf!Air condi-
tioning 

tix) A.E. Circle Store Depot 

(x~ Other officers as required may be 
nominated or co-opted by G.M. 

(d) TelPcom. Projer.t Regions 

Mep~ber 

Member 

·Member 

Member 

(i) G.M. Projects .................................... Chairman 

fii) Director (Transmission) Head-
quarters .. ~ ........................................ Convenor/Secretary 

( iii) GMM h . or is representative ..................... Member 

(iv) S.E~ Civil ............................................. Member 

(v) S.E. Electricai!Airconditioning .................. Member 

tvi) I.F.A ......................................................... Member 

fvii) Other officers as rt>quired may be 
nominated or co-npted ty G.M. 
Projects. 

3. The above Committees should meef atleast once in two months;., 
The meetings may be-·held at the Headquarters f>f the C~fticers in overall 
charge or at sites of larger projects at the discretion of the ~fficc;r~ io 
overall charge. · . · .. · . . · 

.IJ ,) 

4. The offic.er in overall charge should arrairge ·for a PERT Chart 
to be prepared as soon as proje'Qt .ie' .conccind. The intention, ··iS· to 
clearly identify :&11 tJte·.distinct activities and ~io~s :Qfficers and agencies 
responsible for their execution f~o~.t}.l:e ... ~u1~et,.: . ~.9J~a~~ no asp~&t o(..,~he 
project is lost sight or An attempt s}louJq a1so ~~ maq~,.to th,e extent 
poslible to w.~~t ~1ft the Jik~Jy duration as"w~! .. ~s}~ef,~jets for 

' .. · ... ' .. .. 



13 

commencement and com~letien of each activity and rh~ critical path for. 
the project as a whole. It is, of course, recognised that at this early stage 
of project formulation, these durations and targets for the activit'ies 
would oecl!ssarily be tentative and would be confirmed and revised later 
on when tbe project takes a more concrete shape. 

S. The PERT Chart so prepared should be revi~wed in the next 
Meeting of the Co-ordination Committee and the responsibility and 
duration of activities agreed to. Thereafter the officer in overall charge 
will obtain progress reports every two months from all the concerned 
officers, get the same consolidated and keep ready for discussion in sub-
sequent Co-orllination Meetings. , ... t lhcse meetings, the Co· ordination 
Committee should take stock of the progress on each activity. identify 
any probl~m and find sohuioa to meet the same. If for any particular 
problem, a solution at the Circle/ District Jevel is not feasible, the matter 
should b.! immediately referred by the G.M. concerned to the Central 
Co-ordination Committee (as indicated in para 6 below) particularly 
when the specifications of the project h1ve t0 be changed or these are 
certain insuperable diffi.:ultie& which will lead to delays in the comple· 
tion of any project. 

6. To monitor the progress of important projects and to remove 
any bottlenecks beyond the control of the Circle/Districr/Project Region 
Co·ordination Committees, a Central Telecommunication Project Co-
ordination & Monitoring Committee shall function at the P&T Direc-
torate as follows :-

(1.) DGP&T 

(2.) Member (Telecom~ Dev.) P&T Board 

Chairman 

Member 

Member 

Member 

Member 
Member 

(3.) 
(4) 

(5.) 

(6.) 

!~ember (Telecom. Operations) " 
Member (Finance) 
Deputy DG(MM) 
Deputy DG(F/D) 

(7.) Ch~f Engineer (Civil) 
(8.) Deputy DG1 t) 

(9.). Deputy DG{S> P&T Board 

" 
" 

" Member 
. ., Convenor 

<for Long Distance Projects) 
Convenor 

(for Local Exchange ProjectS) • 
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1. To enable the Central Committee at the Headqaamr. to 
Moaitor tbe co-ordinated implementation of Telecom. projects~ tlae 
oftlCers in averalJ charae of the projects ahaU submit a report eyery two 
months on the status of various pro~ts in the profonnao TD-00·1, 
TD-002, TD-003 and TD-004 I Annexure I to IV). These reports should 
be submitted to the P&T Directorate as soon as possible after the close 
or every two montht' period and tbe .-ectinp of the Circiii:/District/ 
Project-R.eJion Co-ordinatioa Committee. 

8. k will be seen tbat tbe progress report is fn four parts as 
follows:-

Part 11'0..001) smog a consolidated Jist or an projects sanctioned 
and their status~ This report is to be prepared in 
separate sections for different types ol projects like 
local Excbanp MAX-I Ste.,.by-Step, Crossbar, 
MAX-n, MAX-m, CB multiple, CD Non-Multiple. 
etc. and tfle long distance projects Jikc Coaxial .. 
Microwave, tJ:FIF, VHF, TAXs, Manual Trunk 
Exchanses, LODB Distance PCOs etc. 

Part-II(in (rom) giving a doUikd progress report for each project 
(fD-002) aeparatcly. It will list all activjsies iDYoiYed. the 

officer responsible for cac1t.. the eatimated dltratiort 
and target and actual dates of eommeueeme•t aad 
completion with brief notes givin1 reasons for delay~ 
if any. Separate detailed notes sbaft be ;iven 
wherever some actioa~ ie Hquitctl Myaad &M·coatrol 
of the Offi~r in oyerall ~harae-

Part·III<hl form) giving tbe progress in tei'IDI of fin•ciaJ 
(fD-()()3) expenditure in each project. 

Note Tbe r.oports in part II and part IIJ,{PC7Ms 7D..ai'J B'IMITD-(li83) 
shall be forwarded to .. e Directorate only· for projects' coatiag 
R.s. t cror.os or mm:e. The Directorate may. however. call for 
reports, on specffic projects, based OD. tile JWicW. Of Iiies 
contained in part-1 <From TD-4>01) 
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Part· IV (in form TD-004) giving a Jist of an the projects physicaJly com-
pleted, but for which Completion.keports have not to 
be submitted. This report shall be submitted onoe in 
six months only i.e. at the end of three two months' 
block 8lt each financial year. 

9. All Heads of Circles/Telepeone D&tr~ts and Projects-Regions 
are requested to note the above instructions and tale bnmedLtte action 
to organize the Co-ordination Committee al\d prepare PERT Charts 
and progress reports~ Tbe first progress repor (or the period ending 
31-3·1978 should be obtained. consolidated and forwarded by ~he 
Officers·in-overall-cbarge by the end of April, t971 at the brtest. 

10. A typical PERT Chart for automatic exchanges had already 
been forwarded under this: office letter No. 820-23/13-TPS(UPC) dated 
5-8-1974. The detailed analysis of various activities for various projects 
may be undertaken on sm!ill similar lines and PERT/BAK Cha.rts pre--
pared aecordingly by the Officel'!-in-o\Cerall-charge of projects. 

11. Receipts of this, Memo may piCMe be acknowledged. Any 
sugge!ltions to improve the working of the Committees may also be 
forwarded and exchaagcs among the various Crrcles{Telepltone Districts/ 
Project· Regions. 

Sd/-
(K.D. V AlDY A) 

Membet (Teltcom. Devefopmftlt) 

Copy to: .. 
1. All Heads of Circles/Telephone Dist~i:t /Ptejects Rcaions:. 
2. General Manager (Maintenance) 
3. All Members of the P&T Hoard. 
4. Chief Engineer CCiivil), P&T Directorate~ 
S. All Deputy D. Gs. Telecom., P&.T Di'ectoate. 
6. Deputy DG(f/D) 
7. All Directors in Telecom. BrancheJ of Directorate. 
8. Director (Fim II) a Director <Fin. W) t&T &tc. 
9. Director (Budget) 

10. Secretary, P&T Board. 
1 1 All SEs <Civil) and' SEs (Electrical) 
12. All SAs 
13. All B.Es (CivH/ElectrjcaJ). 
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FORM TD-001 

CIRCLE/DISTRICT /PROJECT REG ION 

List of Telecommunication P;ojects and their Status as on ............................................ , ..... . 

(To be submitted within a month of end of each two-monthly block w.r.t. DGP&T Memo. No. 758-7178-TPS (Genl) 
Dated 24-2-1978.) 

Sl. Description Sanction Particulars Date of physical Date of physical 
No. of project --- ---------......... commencement of completion of 

Sanctioned Sanction Sanctioned work list compo· work (last com- Remarks 
by No. & Date cost nent) ponenn 

_._,._~ 

~----~ 

Origin. Actual/ Origin- Actua]J -0\ 
alJy Likely ally Likely 
planned planned 

1 2 3 4 5 6 7 8 9 10 



FORM TD-002 

CIRCLE/DISTRICT/PROJECTS REGION 
' Two Monthly Progress Repart of Projects for the Quarter Ending 

N~e of ,., Sanctioned Vide Sanction 
Project ............... ............................. by .............................. ......................... No ........................................ dt .... ........... · ·· ·· · · .. 
(To be submitted within a month of close of each Two-mnthly block w.r.t. DGP&T Memo. No. 758-7178-TPS (Genl) 

( Dt. 24-2-1978) 

;"; · ACTIVITY PARTICULARS 
-~ _......__~ __ .-.._...__ ____ ._ 

No. of Description Respon-
activity of activity sibility 

: . . ) .. 2 3 
.,-- 7:--.-.--- ......., 

,; : 

': _'.,j t 

Estimated 
duration 
in months 

4, 

Date of commencement 
of ·activity 

Origipally Actual/ 
Planned Likely 

s 6 

Date of comple- REMARKS 
tion of activity 
----
OriginaUy Actual/ 
Planned Likely 

' 

7 8 9 

--..I 



FORM TD-003 ' 

CIRCLE/DISTRICT/PROJECT REGION 

Two Monthly Ptrlfrt>.'S Report on E:xpenditr.tre on Project for the Quarter r:nding __ _.._..::.._ 

Name of Sanctioned Vide Sanction 
Project .......................................... by ......................................................... No .................................. Dated ..................... . 
Total Sanctioned T.araet Date 
Am011nt ........................................... of com))l&etion .. ..... ,. ............................................. . II I I I I I I I I I I I I I I I 1 till I II I I Ill I I I I I I I I II .. I I I I 1 II 

<Original) (Likely) 

(To be submitted within a month of close of Two-monthly block w.r.t. DGP&T Memo No. 758-7/78-TPS (Genl) 
Dated 24-2-1978) 

81. COMPONENT DETAILED ·ESTIMATE Expenditure Likely final Reasons for variation 
No. - ......... --- booked to cost of between Col. S & Col.7, 

Name of Sanctioned Sanction Amount end of Qr. component if.any 
Component by No. & Date sane-

tioned 

I 2 3 4 s 6 7 8 

-GO 



FORM TD-004 

CIRCLE/DISTRICT/PROJECT REGION 

Half Y1atly List of Projects completed for which Completion Reports are not submitted as on 

<To be submitted within a month of each close of each Half Year w.r.t. DGP&T Memo No. 758-7 !78-TPS (Genl.) 
Dated 24-2-1978) 

Sl. Name of SANCTION PARTICULARS Date of Expenditure TARGET DATE FOR REMARKS 
No. work --- - physical booked upto SUBMISSION OF CR 

Sane- Sanction Sanctioned comple- end of pe· 
___ ...., _________ 

, 
tioned No. & cost tion of riod Vide last Now . 
by date work Statement Likely 

~~· ~· 

1 2 3 4 s 6 7 8 9 10 
-~ 
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Recommendations 

The Committee find that it took 41 months from October, 1912. iO 
March 1976 for the equipment to be inst.i;Wied. Although the building 
\vas taken over by the Department in May 1970, the installation of tho 
equipment commenced only in October, 1972. The delay is attributed 
to receipt of equipment in trickless from the I fl. BeLdcs, the equip· 
ment installation work remained suspended for 8 months between 
April to November 1974 due to shortag! o~ engineering staff. 

[Sl No. 5, para 1.34 Appendix II to 153rd Report of PAC <7tb 
Lok Sabba)}. 

Action Taken 

The supply of equipment by ITI is now being made in a few 
packages to be made in a proper sequence so that installation can pro-
gress smoothly. Attempt is being made to enforce package distcipline 
which occasionally gets disturbed due to production problems in ITI or 
transport difficulties. 

[M/o Communications (P&T Board) O.M. No. 760-20/83-TPS· 
(GenJ.) UPC dt. 30-9-1983]. 

Rec:tommendatiomt 

The Committee no!e that Departmental technical instructions re-
quire that sophisticated component of telephone equipment should be 
unpacked and taken out from plastic containers in air-conditioned 
rooms to avoid ingress of dust and humidity. which woutd adversely 
effect their performance. The Committee, howeYer, learn that the· 
componer.ts of the telephone exchange in the instant case were unpack· 
ed and imtal without facility of air-conditioning, "to avoid idle 
investment.'' 

(SJ No. 7 para 1.36 of Appentiix II to 1S3rd Report of PAC 
f'Ttb Lok Sabba)] . 

..... 
Action 1'aken 

It is a normal practice to open tbe unpacked equipment in air·,: 
conditioned space. In cases where· installation of main AC plant is de-· 
fayed, unit air-conditioners can ~e provided for the {oterim period. In• 
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structions in this regard were however issued only m 1974 vide 555-1/ 
73-TPS (XC) dt. 26-3·1974 (copy enclosed). 

[O.M. No. 760-20/83-TPS (Genl) UPC dt. 30 9·1983.] 

INDIAN POSTS AND TELEGRAPHS DEPA~TMENT 
OFFICE OF THE DIRECTOR GENERAL OF POSTS & TELEGRAPHS 

No. 555-1/73-TPS (XC) Parliament Street, 
Dak Tar Bhawan 
New Delhi-llOOOl 

Dated the 26th March, 1974. 

SUBJECT : Installation of Crossbar ex~.:hanges- airconditioning of 
equipment rooms. 

In several instances of installation of crossbar exchanges it is found 
that commissioning of the airconditioning plant is not done by the time 
the frames are required h> be mounted on the bays. Recently, the 
entire procedure of indenting on DGS&D, liaisoning with the suppliers 
of the plant was reviewed <~nd suitable instruclions have been issued 
vide this office letter No. 28-1/63-TPS <BT) dated 22-10-1973 so as to 
ke<'p a 'strict watch over the implementation of several steps required 
for the timely commissioning of the air-conditioning plant. The results 
of implementation of such instructions will be known only after 
some time. 

In some of the crossbar exchange instaJlations, the installation of 
airconditioning plant has not proceeded to a satisfactory level. It is likelY 
that the frame mounting will have to be started even though the switch 

• 
room is not air-eonditioned. 

In order to ensure relatively dust-free atmosphere in the switch 
room it is decided that sufficient number of room airconditioners will 
be instaJled. These air conditioners may be fitted with additional filter 
units so as to control the dust insress to satisfactory level. Action 
must be taken to maintain these filters in proper condition by frequent 
cleaning. 

I 

The circles. in which the crossbar installations are in progress. 
may take necessary early action for procuring the required number of 
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window type air conditioners and instal them in the swhch room. 
'llley may coordinate with the concerned G.Ms Projects for the timely 
installation of these units. Installation of Exchange equipment should 
not be delayed or postponed due to non-availability of room air•condi .. 
tioners. When the Central air conditioning plant is commissioned, the 
window units may be diverted to MAX II. Exchanaes in the circle. 

Sdi-
{ICD. Vaidya) 

Deputy Director General (S) 

Copy to 1 

(1) Heads of Circle. (Except DPS, ND> 

(2) All G.M.Ts./G.M., T&D Circle. 

(3> All D.M.Ts. 

(4) All G.M. (Projects). 

(5) Director (SI)/(E)/(XP>fPH(X>/PH(S), P&T Dte. 

(6) ADO <XK)/EA/EE/BT/XP/WB/PHX-1/PHX-2/PHX-3/PH§ 
P&T Dte. 

Rec:ommelldations 

The Committee find that the target date for commissioning{ 
testina the plant had to be extended twice as the AC plant room was 
not ready and the location of the cooling tower had not been settled by 
the department. The AC plant could be install'ed only in May, 1975 
against the target date of 30th June, 1974. Even thereafter the plant 
could not be commissioned till 1977 for want of water and power 
~pply. The Committee regret to observe that according to Departments 
own a4mission, the delay was mainly dne to difficulty in coordinating 
~i~ agenwes involved in this work. Apparently, planniBg at the 
micro Jeyef was totally ab~nr, with the result that the exchange equip-"... . 
IDeDt remained exposed to dust and humditY for nearly 41 yeprs from 
October 1912 to April 1977. 

~J~ Jl:lo. 9,. Para 1.3& of .. AppoJlQix 11 to 153rd Report of PAC (7tb 
Lok Sabha)]. 
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Action Taken 

To improve planning at micro level, ~he work of design, spe. ifica-
don and tendering for A/C plants is now entrusted to P&T Civil Wing. 
Coordination committee under the GM TeL:phones is also operating 
vide circular No. 758-7/78-TPS (Genl.) dated 24-2-78·and regular meet-
ings are being held to sort out such problems. 

[M/0 Communications (P & T Beard) O.M. No. 760-20/83-TPS 
(Genl) UPC dt. 30-9-1983] 

Recommendations 

Yet another unfortunate aspect of the mattei is that due to 
inordinate delay in installation and commissioning of the air-condition-
ing system, the summer and winter tests could not be conducted before 
commissioning the AC plant and these were subsequently waived in 
May 1978. The Committee considl!r that had the Department taken 
timely steps to finali&e the parameters foe the air-conditioning plant., 
much of the delay could have been avoided. The committee, therefore, 
recommend that responsibility should be fixed in the matter so that sucb 
lapses are obviated in future. The committee would like to be informed 
of the action taken in the matter. 

.. 
{Sl. No. 10 Para 1.39 of Appendix II to 153rd Report of PAC (7th 

Luk Sabha)) 

Action Taken 

Testing & commissioning of A/C plant inrolves coordination bet-
ween P&:T Civil Wing (Electrical). the A/C contractor the T&D Circle 
:and the user (viz. Calcutta Telephone District in this case). It is difficult 
to ensure coordination of all of them s~parately for winter, monsoon 
and summer tests. Feasibility of evolving one common rigorous test for 
acceptance of plant is being examined. As for fixing of the responsibility. 
OMT Calcutta bas been directed to invest4gate the cast: and fix up the 
responsibility. 

Od/O Communioatious (P & T Board) O.M. Nt1. 7l 0-20783-TPS 
(Geol) UPC dt. 3{.;-9-1913] 
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Recommendations 

The Audit para has pointed out that out of 38 kms. of cables 
to be laid, barely 17.5 kms. had been laid tiJJ the project was commis-
sioned in March, 1976 and another 12.5 kms. were laid by September 
19RO duri· g 4! years after commissioning of the project. The Committee 
are distressed to find that slow progress in cable laying was due to the 
failure on the part of the Department to properly plant the subscribers• 
cable network which is normally planned to meet 9 years' requirements. 
It was been stated that due to acu: e shortage of small size ca bJes, pro-
vision could be made only to meet immediate requirements. The 
abnormal delay in laying the subscriber's cable network resulted in deiaJ 
in providing new lelephone connections and consequent loss of revenue 
to the Department. 

(Sl. No. 12 Para 1.41 of Appendix II to 153 Report of PAC (7tb 
Lok Sabha)] 

Action Taken 

To overcome the shortage of small size cables, following measures 
are taken:-

(I) Upgrading the capacity of the existing cable factories-

(}I) Licensing some public .sector undertakings to manufacture jelly 
filled cables upto 100 pairs. 

In the meantime, resort is taken to import some quantity of small 
size cable to meet urgent demands. 

[M,IO Communications (P & T Board) O.M. No. 760-20/83-TPS 
(Genl.) UPC dt. 30-9·1983] 

Recommendations 

The Commmittee regret to note that the departmental 
instructions of utilising ninety per cent of the exchange capacity by 
release of new telephone connections soon after the expansion or in any 
case not later than six months of such expansion, were not followed on ' 
the commissioning of the expanded capacity for 3000 Jines in 
March 1976. Although there were 2661 applicants on the waiting Jist 
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fat fteW conneetions in March 1976. when the exch:.tnge was com· 
missioned and 1681, applicants in Septemb~r 1976 i.e., afrer 6 months 
of commissioning of the exchange it took the Department 3 years to 
load the exchange, to the prescribe~ extent. Th: S~cretary, Ministry of 
Communications conced~:d in evid.:nce that "th.:re was. avoidable delay 
in the matter~·. the Committee are concerned :o note that due to not 
loading the exchange according to the existing oerartmental instructions, 
the Department lost a potential revenue of about Rs. 44 lakhs between 
Sept., 1976 and March 198'0. 

[Sl. No, 13 Para 1.42 of Appendix. II to l53rd Rcpo1 t of PAC (7th 
Lok SJ.bb.t) ] 

Action Taken 

The department has appointed a task force fur improvement in the 
external plant at Calcutta. With the provision of ducts, cabinets and 
pillas, opening of new DPs and better eoordination with otbtr public 
utilities, the rate of providing new connections wiH improve which in 
turn will improve the 1-oading of the exchange. 

{M/0 Communications (P & T ll~ard) O.M. No. 760-20!83-TPS 
(Genn UPC dt. 30-9- i 983]" 

:Rccomrilendations 

The instant case provides a typical example of utter tack of . 
·project planning and absence of coordinat~d action during exec tion of 
'the project as well as after commissioning of the e;.;change. The c,,rn-
'mittee trust that the Ministry of Communicatit)ns would review th~ 

entire case in all its aspects and devise a suitable system fo·r ensuring 
that modern concepts of project formulation and implementation are 
·given concrete shape in future projects of this natur.:. The Committee 
··consider that a PERT Chart should be drawn up plotting out all the 
activities and processes 'in an integrated manner before according 
'Sanction to sucb :projects and it shou'ld be ensli1'Cd that the progress 
'of the work is constantly monitnred with refert:nce to tbe PERT. Chart 
'So that shortfans, if any, could· be spotted and remedial .action taken 
'weH in time. 

[SI. No. lS Para 1.44 of Appendix n to t53rd report of PA'C (7th 
·Lok Sabha) 1 
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Action Taken 

The Committee on Telecommunications as well as the Telecom. 
Consult:mts who were commissioned to review the procedures relating 
to sanction, implementation, monitoring of projects etc., have also 

\ 

recommended that modern concepts should be applied to formulate aDd 
implement telecommunication projects. The organisational structure 
for planning stnd instaJiation in the headquarters, as well as in the field, 
is now being changed for expeditious implementation of projects. 
With the completion of organi~ational changes, substantial improvement 
is expected. 

[M/0 Communications (P & T Board> O.M. No. 760-20183-TPS 
<Genl) UPC dt. 30-9-1983] 

Recommendations 

The Committee find that the average auration of faulta 
during the years 1976-80 in Calcutta Telephone system was far in 
excess of the target fixed by the P & T Department from time to time. 
As against th'! target of 5 hours in 1976-77, 1978-79 and 1979-80, actual 
average durati9n of faults was 8.6, 23.5 and 16 9 hours in the respective 
years. In 1977-78, the actual duration was 14.5 hours against the target 
of 2 hours. The Secretary, Ministry of Communications, conceded in 
evidence that out of all the metropolitan systems, Calcutta Telephone 
system is the 'worst'. He added: "It has been functioning with about 
33 per cent defiiciency .'' It is scandalous state of afl'airs. 

1.45 No comments. 

(Sl. No. 16 Para 1.45 of Appendix II 
to 153rd Report of PAC 
(7th Lok Sabha>] 

Action Taken 

[M/0 C\lmmunications <P & T Board) O.M. No. 7~20/83-TPS 
<Gcnll UPQ dt. 30.9·19831 

Recommendati~DI 

The Committee understand that a Task Force appointed by 
tb~ o~plrtm~nt as since indcntified the. factors atiectina the ~lephone 
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system in Calcutta and has suggested certain remedial measures viz., 
continuous power supply, replacement of old exchange lines, providing 
ducts to cables to protect them, gas pressurisation of cables, etc. The 
Department is now stated to have set up another special Task Force 
under an Additional General Manager to implement the recommenda· 
tions of the earlier Task Force. The Committee trust that these measures 
would be implemented under a time bound programme so as to ensure 
that the Calcutta Telephone system is able to provide efficient service to 
the hitherto much harrassed subscribers. The Committee would like to 
be apprised of the steps taken and results achieved within six months' 
time. 

[Sl. No. 17 Para 1-45 of Appendix II to 153rd R~port of PAC C7th 
Lok Sabha]. 

Action Taken 

The special task force at Calcutta has already achieved substantial 
progress in rehabilitation of the telephone system, as given below:-

Achieved upto 31.3.83 

Item Target Actual Percent 

Ducting 59.655 Kms. 37 OlO kms. 62.04 
Pressurization 895 kms. 4 70.627 kms. 52.58 

Cabinets & 
pillars. 779 numbers. 91 numbers 11.68 

Replacement of 
old cables 31.590 kms. 3.772 kms. 11.94 

[M/0 Communications (P&T Board) O.M. No. 76()..20/83-TPS 
(Genl) UPC dt. 30.9.1983]. 

R~ommendatiou 

The Committee observe that although the plot of Land acquired 
by.thc P. &. T. Department in March, 1966 for construction of a telc. 
phone exchange building in Railwaypura (Ahmedabad) was surrounded 
by private ·land on all the four sides with no direct access to any public 
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road, the Department did not bother to acquire along with it a portion 
of another plot measuring 379.19 sq. metres which could have provided 
direct access to the main public Road The Committee are not convinced 
with the argument advanced by the Department that the said plot was 
not considered for acquisition· as it was expected to be taken over by the 
Municipal Corporation, Ahmedabad (MCA) under its road widening 
programme. In the absence of any notification in this regard, this was , 
only a presumption .. • It is unfortunate that the Department relied upon 
such presumption while planning the construction of a new exchange 
building in the area. Even after the MOA suggested in March, 1963 
that this land should ~lso be acquired. by the P. & T. Department tilJ it 
was required by the MCA, the Department did not initiate the necessary 
acquisition preceeding. A decision in the matter was finally taken as 
late as December, 1975 i.e. 9 3/4 years after acquiring the main site. 
The Committee find that the Department is not requir.:d to pay com~ 
pensation at the rate of Rs. 717.53 per sq. metre against the rate of 
Rs. 372.39 per sq. metre paid for the main site in March, 1966, thereby 
incurring an extra expenditure of about Rs. 1.32 Jakhs. But for a 
decision given by the Court in favour of the Department to pay com pen·· 
sation for the plot at the rate prevailing in October, 1 971, the Depart .. 
ment would have been liable to pay a much higher rate. The Committee 
trust that speedy measures would now be taken to finalise the acquisition 
proceedings anJ that such situations would be avoided in future. 

. 
[S. No. 18 Appendix II Para 2.49 of 15 rd Report of P.A .C. <7th 

Lok Sabha)}. 

Action Taken 

The recommt ndation of the Committee has been noted G.M. ha~ 
been directed to expedite acquisition of land. To avoid such situations 
in future instructions have already been issued vide tMs office letter 
No. 424·9176-TPS(C) dt. 7 4.1978 copy enclcsed according to which 
whenever a new site for any devekpment purpose is being acquired, the 
suitability of the site is examined in advance by a Telecom Engineer, an 
Architect and a Civil Engineer from the utility and technical angles. 
The report is to be given in 3 proformas-one eKh by a Telecom. En!Zi-
neer, Architect and Civil Engineer. Copy of the le\ter is placed below. 
The aspect that adequate approach road to the plot is available is cover .. 
cd under item 8 of part·A. Also whether tbe ~tite is atfectcd by any. 
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town planning or dev.:!lopment schemes is covered under item 10-A of 
part-A of the proforma:i. With these instructions it Is hoped that such 
situations would be avoided in future. 

[M/0 Communications <P&T Board) O.M. No. -,60-21/83-TPS 
(Genl)/UPC Dt. 31-1-1984] 

INDIAN POSTS AND TELEGRAPHS DEPARTMENT 
OFFICE OF THE DIRECTOR GENERAL POSTS & TELEGRAPHS 

DAK-TAR BHAWAN, NEW DELHI. 

No. 424-/76-TPS <CJ 

To 

Dated, the 1-4-78 

(1) All G.M.s. Telcom./G.Ms. Telephoncsfu.Ms. Telephones. 

( 2> C. E. Civil. 

(3) All S.Es.fExens <Civil)/A.Es. (Civil) 

(4) All S.AsfRAs/AAs. 

SUBJECT :-Proforma for submitting the suitability certificate for 
land required for constru:tion of Telephone Exchange 
Buildings. 

The 6th Plan proposals for the tclr.!communications have b~en tenta-
tively agreed to and provide for addition of 11.5 lakhs direct exchange 
lines. The total plan outlay is envisaged at Rs. 1849 crores which also 
provides for 39 crores for the· staff quarters. The execution of this plan 
would require a large number of sites to be acquired for telephone 
exchanges, telegraphs offices and staff quarters in the department. 

2. In the past, a number of cases come to light, where while select-
ing the sites certain essential requirements as to location, suitability from 
the point of view of architecture and construction, freedom from major 
obstacles like power lines, sewer lines etc., were not taken into account 
while acquiring the plots. In some other cases, the availability of water 
supply, electric supply and outlets for sullage water were lost sight of. 
This has not only resulted in infructuous expenditure, but also has 
delayed the scheme for opening for~ telephone exchanges. construction of 
quarters etc. 
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3. To avoid such problems in future, it is proposed thal whenever 
sites are to be selected for any departmental purposes there should be a 
careful consideration of all the aspects by not only the telecornmunica· 

l, 

tion 011iccrs but also the architects and civil engineers. In general, it 
will be desirable that the proposed site is inspected jointly by officers of 
all the three wings. However, if this is not. feasible, in the first instance 
the site should be inspected and its primary suitability for the purpose 
for which it is proposed to be acquired should be certified by the tele· 
communication officers. Therefore, the suitability certificates should 
also be obtained from the Architectural wing and the Civil Engineers at 
t be appropriate level. • 

4. For the purpn~e of issuing suitabilit)' certificate it has been 
decided that such certificates should be issued after inspection by officers 
of at least of the following rank in the three units : 

(i> In towns and cities with l 
population upto I.oo.ooo r 
according to 1971 census ) 

(ii) In town§ and cities of l 
over 1,00.000 population l_. 

according to the 1971 r 
census. J 

D.E. Telegraph' /Telephones/ 
Regional Architect/Executive 
Engineer Civil. 

Director of Telegraphs/ 
Telephones/Sr. Architect/ 
S.E. Civil 

5. In case of sites for telephone~ exchanges, the following points 
would need to be considere-d very carefully : 

(a) The location of the site jrom the roint of vic:w of the load 
centre: The ~ite should be located as near the load centre as 
possible. However, in case of prospective multi-exchange areas 
this mighl not be a critical factor provided a suitable overall 
multi-exchange net work could be designed to ensure maximum 
economy in the cable!. 

(b) .A.tleqrJaty tf area~ and shape of the plot to enable construction 
of a suitable re!tphone building : In general an MAX~I plot 
should be about 4000 sq. metres. An MAX-II site should be 
at least 2000 sq. metres. Tbe plot should, as far as possible, 
be located on a main road, roughly rectangular in shape ~itb 

a minimum wtdth of about 35 metres. 
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6. In regard to the Telegraphs Offic~s building the main factor 
would be its location with reference to the centre of business and com-
mercial 1ctivity and ready acc~ssibility to the public for transacting the 
counter business. 

1. In regard to the staff colonies, the nearness to the various offices, 
shipping centres and schools would be an important factor besides the 
type of locahty. 

In case of selection of sites for housing colonies it will be desirable 
to associate a representative of the ·JCM as far as possible. 

8 To ensure proper consideration of all relevant aspects a detailed 
proforma for certifying the suitability of a site has been drawn up. The 
proforma is in 3 parts, A, B, and c. This proforma is to be personally 
signed by the officers of the various ranks depending size of the town 
as laid down in para 4 above. Some of the important points which arc 
required to be kept in mind while furnishing the information in this 
proforma are discussed below :-

(a) Part 'N is required to be filled hy the officers of the Telecom. 
Wing. The telecom. wing office"rs should ensure that besides 
the points covered in para 5, 6. and 7, it is ensured that the plot 
is free from legal encumbinances and encroachment etc. It may 
also be ensured that no transmission line or sewer line is pass-
ing through the plot, shifting of whic~ may cost the Depart· 
ment a sabstantial amount. It may also be ensured that the 
riot being acquired does not form part of any green belt and 
is not subject to other zoning restrictions etc. Althou?h, t_he 
telephone exchanges are airconditioned, care is required to be 
t:1ken that the exchanges are not lo .ated in close vicinity of 
factories producing fumes which may cause corrosion of the 
equipment. 

(b)· Part 'B' is required to he filled by the architects. While furni-
shiag the certificate the architect should ascertain FSI and 
other such restrictions to ensure that a suitable building of 
appropriate size can be constructed. Requirements of fire 
fighting service, construction difficulties also need to be taken 
into account. 
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(c) Part 'C' is required to be filled by the appropriate civil engi-
neering officers. The importment points to be considered 
are soil bearing capacity, freedom from flooding ·etc. It may 
also be ensured that the plot is well located WJth referedCe to 
water supply line, sewer line and electrical line/sub station so · 
.that expenditure incurred in providing th.: various facilities is 
not excessive. In case, it is felt that these facilities cannot be 
provided without incurring substantial extra costs, the approxi-
mate cost of providing these f~cilities should be indicated in 
the proforma. 

9. While, iu selecting the site all above points have to be consider-
ed it is unlikely that with acute shortage 0f lands in the towns and cities 
it will be possible to se~ure a site ideal in all respects. Some compromise 
may have, therefore, to be made. In this connection, it will be desir-
able to consider each aspect carefully and to the extent possible quantity 
the effect of a particular probkm in connection with a given side. For 
example:-

(i) A particular plot of land, which may be in low-laying areas 
which get water logged in monsoon may not be normally suit-
able for the construction of a buiJding but a tdrphone 
exchange building is required to be constructed at the load 
centre and such extra-expenditure if 1any for utilising such low-
laying plot wirhwe by the construction of basement of by 
filling the depressed porti~n may work out to be more ecooo-
mical when compared to the construction of a telephone ex-
change building on a level plot of land located too far away 
from the load centre. 

(ii) Even if the particular land does not have a very good soil, e. g. 
it is made up of filled soil, as in case of dumping ground, 
the extra cost of providing special foundations like piles/rafts 
etc. may be covered by the saving in cabJe costs. 

10. It has, therefore, been decided that while issuing the suitability 
certificates, the extra cost involveling the construction of buildings and 
a particular site due to poor spil condition or low-lying area etc., 
removal of obstruction like sewer line, power line etc. should also be 
c&lculated approximately by the Civil Wins and the Telecom. Officers. 
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They may then examine whether the extra cost ·required in constructing 
the buildings at such site is likely to b: compensated by other factors 
which may be in favour of the chosen sit.e 

11. Since a number of Audit Paras have come in the past due to 
• insufficient care being exercised at th~ time of selection of sites, it is 

essential that the proper attention is paid by the officers personally as 
listed in paras above so that such cases ar~ avoided in future. 

12. Receipt of this letter may kindly be acknowledged. 

Copy to:~ 

Sd/• 
(K D. VAIDYA) 

Member <TD) 

J. Directors CXP)/(B)/(BT)'(X)/(L)/(TXl/(Telecom. Trg.) 
\ 

2. All ADGs in Planning Branch. 

Proforma for the site suitahilitv certificate for a Telephone Exchange 
Building/Staff Colonr/Tdegraphs Office etc. 

Part 'A '-To be filled by DEPlDirector (Telecom.) DEP/Dy. (G M). 

1. Name or Station. 

2. Name of locality where site is located. 

3. Survey number and other identification particulars of the site 
(please attach a sketch indicating location of site with bounda 
ries neighbouring landmark and main access roads to the plot.J. 

4. Broad dimensions of the plot and area, 

S. (a> Name of the Owner of tbe land. 

(b) Is the clear title of the owner established ? 

(c) Is the plot free ftom encumberances. encroachments and 
squatters? 



(d) It the land on lease or free hold ? 

(c) Is lease-hold the period and terms of lease. 

(f) If the land suitably fenced or boundary walls provided 1 

6. (a) If the land is meant for Telerho-re Exchange. 

(i) Is the plot within the area of search w.r.t. load centre. 

(ii) If not, how far it is located from the load centre ? 

(b) ';./f the land is meaTlt for Tdephones Office. 

(iJ Approximate distance from the existing Telegraphs 
Offices. 

(ii) Approx. di~tance from tbe main centre of commercial 
activity. 

(c) If the land is meant for staff col'")'. 

(i) Approx. distance from the centre of Town; 

<ii) Approx. distance from the nearest shopping complex; 

(iii) Approx. distance from the nearest educational insti-
tution. 

(iv} Approx. distance from main P&T offioes in the town. 

(v) Has the staff representative from JCM been consulted? 
Does the staff approve of location 'l 

7. Is the area of the land adequate for tbe purpose for which it is 
proposed to be acquired ? 

8. Is there an adequate approach road to the plot for bringing 
materials, access to fire-engines etc. 

9. (a) Is the land free from obvious obstacles to co.oatruction 
like :· 

<i) Power line passing through the plot. 
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(ii) Power lines crossing the plot without possibility of 
shifting. 

(iii) Obvious flooding. If there be any doubt on any of 
these points give details. 

(b) Has the land adequate ac~ess for transporting Man and 
materials and for fire brigade etc., and suitably located 
from the point of view of surroundings ? 

10. Are there likely to be any municipal restrictions like sowing, 
green area, height of building etc. in the areas ? 

10. (a) Whether the site is affected by any tours planning or 
Development Scheme ? 

CERTIFICATE : I have personally inspected the site on ................. . 
. ..... ............... made local enquires about title of plot, Municipal restric· 
tions etc. and subject to the confirmation of suitability for construction 
by Civil Engineers/Architects consider the plot suitable' for acquisition 
for a Telephone Exchange1Telcgraphs Office/Staff colony. 

DET/PRP 
Director (Telecom.) DGM 

Proforma for i.uuing suitability certificate for site for T~lephone 
Exchange/ Staff Colony/Telegraph Office. 

Part-'B' To be filled by Regional Architect/Senior Architect. 

1. Name of Station. 

2. Name of locality where the site is located. 

3. Survey No. and other identification particulars of site (Please 
attach a sketch indicating location site with boundaries, neigh· 
bouring land marks and main access roads). 

4. Board dimensions of the plot and area. 

S. Name of the Owner. 

6. Purpose for which plot is being considered. 
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CERTIFICATE 

t. Tbe plot of particulars mentioned above has been personally 
inspected by me on ... ... .. . ... . ................................. The plot bas been 
found suitable from Architectural point of view for construction of a 

Telephone Exchange/Telegraph Office/Staff Colony from the point of 
view of location dimension and shape of the plot, surroundings, 
approach roads and other factors. 

2. Taking the local by-laws, permissible FSD and ground coverage 
into consideration it will be possible to construct about .......................... . 
sq. metres of floor area over ..................... stoeys. 

3. Taking the local by-laws. permissible FSD and ground coverage 
into consideration it wili be possible to construct about .................. houses 
on ........................ storeys basis. 

4. I consider the plot unsuitable from architectural point of view 
because of the following reasons :-

N.B. Please strike of whichever is not applicable. 

Regional Architect/ 
Senior Architect. 

Proforma for suitability Certificate 

For site for a Telephone Exchange/Staff Colony/Telegraph Office. 

Part -'C' (to be filled by Executive [CiviliS E. <Civil), 

1. Name of Station. 

2. Name of locality. 

3. Survey No. and other indentifi.cation. 

4. Particulars of the site. 

S. Broad dimensions of the plot. 

6. Attach ~ketch (indicating location of site with boundarie~, 

aeighbouring land marks and main access roads to the plot). 
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7. Name of owner/Owners. 

8. Whether the plot has been indentified. 

9. Demarcated by Telecom.jCivil Wing field/authorities site. 

10. Nearest Railway Station, Bus Station, if any and distance from 
the jurisdiction. 

11. Where water supply is available. 

12. If available please show its distance from plot, diameter, 
pressure in mains and whether it is intermittent or continuous. 
Specify the sources of supply such as hand pumps with depth, 
alternative tubewells with depth. 

13. Whether A.C. or D.C. electricity is available. 

14. What is the voltage and distance of low tension supply from 
plot or distance of hi&h tension supply mains from plot. 

15. Availability of Municipal drain and type of urinals and latl!rines 
generally provided in the locality. 

I 6. Does any encroachment exist on the plot. 

17. (a) Whether any public drain passes through the land, if so, 
whether it is likely to be diverted easily. 

(b) Whether any HT/LT line is passing through plot which 
may require shifting. 

18. Are there any doors or windowfl opening on this land which 
can interfere with future construction on this plot ? 

19. Is the plot in level, higher or lower than in centre of road level 
on which rain water can be drained and if so, how much ? 
{in f~ct.) 

20. What is the possibility of drainaae of stored water from plot 
during the rains ? How and where it can be drained otr above 
levels of one of the public road. 

21. Are there any buildings adjacent to the plot whose foundations 
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may interfere with construction of a building in the plot 
propostd to be acquired ? 

22. Approximate cost of leveling plot raising it by about ................. . 
feet. So that stored water could be drained above centre of 
one of the public roads. 

23. Nature of soil on top, whether black cotton soil, and if so upto 
what (depth and recommended depth of foundation.) 

24. Depth of filled up soil if any. 

25. Depth of good soil, upto which foundation will have to be 
talc en. 

~;:;. Any other important feature that needs to be taken into 
account in regard to the suitability of this plot ? 

I have personally visited the site on...................... In 
view of the above the si~e is considered to be suitable/unsuitable 
from construction J:Oint of view. 

Executive Engineer 
Civil Division, P&T 

Superintending Eng. 
P&T Civil Circle 

Recommendation of the Committee 

The Committee are constrained to note that by the time the 3000 
Jines Strowger equipment was installed in November, 1972, even order 
for the air-conditioning (A/C) Plant-1 bad not been placed. The 
Department placed the indent on the DG S&D as late as in December, 
1973, i.e., one month after instaJlation of the equirment. The A. C. 
Plant could be commissioned only in March. 19""4. It took another 
33 months before the prescribed first test wns conducted successfully in 
December, 1976 against the due date of July, 1976 stipulated in the 
contract. The Department has admitted that "3000 fines of Strowger 
exchange were without air-conditioning for a short period of about a 
year. This would increase the fault incidence and maintenance efforts 
for some time. 

(Sl. No. 19 Appendix II, Para 2.50 of 153rd Report of PAC (7th 
Lok Sabha) J 
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Action Taken 

To avoid such lapses in future and to synchronise the work of air· 
conditioning with that of equipment installation, the work of design, 
tendering and installation of a1r-conditioning plant is now entrusted 
to P & T Civil Wing, instead of DGS & D. Instructions on the 
subject issued vide No. 500·3/73·TPS (BT) dat~d 4th November, 1977 
are attached. 

[Ministry of Communications P&T Board DGP&T Memo No. 
760-21/83-TPS (Genl)/UPC; dated 31st July, 84]. 

INDIAN POSTS AND TELEGRAPHS DEPARTMENT 
OFFICE OF THE DIRECTOR GENERAL 

POSTS AND TELEGRAPHS 
Parliament Street, New Delhi-110001 

No. 500-3173· TPS (BT), Dated New Delhi- II 000 l, the 4th Nov., 77 • 

'ro 

1. All Heads of Telecom. Circles. 

2. All Heads of Telephone Districts. 

3. All General Managers (Maintenance'· 

4. All General Managers (Projects). 

5. General Manager, T&D Circle, Jabalpur. 

6. Chief Engineer, P&T Civil, P&T Dle., New Delhi. 

7. Superintending Engineer, Electrical, P & T Civil, New DeJbi/ 
Bombay. 

8. s.E. <Airconditioning), New Delhi. 

9. All Senior Architects, P&T Civil Wing. 

Sub :-Planning, installation and maintenance of central airconditionina 
plants for buildings in the P&T. 
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1. In supe1 session of all previous orders on the subject, it has been 
decided tba t :-

(1) Henceforth P&T Civil Wing, in consultation with the Heads of 
Telecom. Units concerned, will carry out the wmk of planning, 
drawing up detailed specifications for individual cases, inviting 
h nders and installing all central airconditioning plants in P&T 
Department. 

(ii) As at present it will be the responsibility of the Gener. I 
Manager. T & D Circh: to draw up and ·keep up-lo·date the 
J.P.& T. Gen~ral standard spcci ficatious for air-conditioning 
plan:s for use in P&T. For this purpose he should consult the 
Civil Wing and Planning Branch of the Directorate wherever 
n~ce-ssary .. The individual specification to be prepared and 
issued by tile Civil Wing for each installation shall conform to 
those general spediica tions. 

(iii) Tl e inspectors of the General Manager. T&D Circle, will 
continue to be resp0nsible in ass<"'ciati<'n with the Civ•l Wing ' 
authorities for the final acceptance, inspection and testing. 
including all performance tests. An acceptance certificate shall 
be obtained from the inspectors of the General Manager, T&D 
Circle, before th~ plants are finally accepted and taken over. 
Specific cases requiring relaxation of any condition shall be 
referred to the P&T Directorate (Civil Wing). Member <TD> 
will, in consultation with C.E. Civil and the Finance Wmg, 
wherever called for. be competent to issue such relaxation on 
behalf of the P&T Board. 

(iv> The first line maintenance of air-conditioning plants will as 
hither to be the responsibility of the Officer-in-Charge of the 
concerned Telecom. installation ur.der the respective Heads 
of Telecom. units. The P&T Civil Wing will draw up suitable 
operating and maintenance instructions for the guidance of 
the concerned authorities and will render all necessary advice 
to the Telecom, authorities in this connection. 

(v) The second lioi.! maintenance which will include periodical 
inspections and overhaul of air-conditioning plants, will be the 
responsibility of the Civil Wing. 

2. An Air-conditioning Cell has been created under the charge of 



a Superintending Engineer (A/C) in rhc P&T Civil Wing with heJd-
quarters at New Delhi. (His adurcss is 20, Asho\.:a Road, New Delhi-
110001). To ensure that timely action is taken fl·r completion of 
aircontlitioning plants in co-ordination with the programme of instal· 
lation of Telecom. equipment, the following instructions shall be 
followed:-

(i) A copy of the schedule of accommodation of each building 
with particulars of rooms required to be air-condttioned 
occupancy figures and heat dissipation will b~ supplied to S.E. 
(A/C), New Ddhi, by BT Cell of Planning Bran.:h and Heads 
of Circle and Telephone Districts, as the case may be, as soon 
as it is approved by the competent authority. 

{ii) The S.E. (A/CJ will co-ordinate with the Architects and the 
Civil Engineers. He will obtain the information regardmg 
local meteorological data, availability of suitable water and 
any local power restrictions, etc. for fim1l1:.ing the dctatled 
design of the proposed air·conditioning plant -and the 
NIT. 

(iii) The S E. (A/C) will &end a requisition to the M M Clll of 
Planning Branch, containing the details of all items to be 
imported by the Department alongwith complete technical 
specifications at l.ast U years in advance of the likely datel 
of their actual requirement ia the air-conditioning plant 
installations He will a1so intimate detai1ed pankulars of the 
relevant sanctioned projects. The budgetary requirements of 
foreign exchange, on yearly basis. wiH he sent by him to MM 
CeH reguarly in the month of February. 

(iv) The S.E. (AIC) will be responsible for working out the water 
and power requirements f01 lhe ate plant and fer ensuring their 
time1y availability. 

l{v) Sanction of the detailed estimate for the A!C pJaLt will be 
obtained by the S.E. (A/CI from the Heads <'f Telecom. Units 
concerned in cases where the work is within thdr financial 
powers (Rs. 20 lakhs at present). For cases above this value. 
'estimates will be submitted to the· BT Cell ()f the Plan-
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mng Branch for obtaining sanction of the competent autho-
rity. 

(vi) The S E. (A/C) will follow dt>partmental procedures for issue of 
NIT aod acceptance of tenders. Separate orders in this regard 
v. i1J be issued. When orders for A/C plants are finalised, 
copies of orders wiiJ b~ made available to the following 
authorities :-

(a) General Manager, Tdephone District, Telecom. Circle/ 
Gcn::ral Manager Projects concerned. 

<b) General Manager, T&D Circles (Acceptance testing Wing) 
Ridge Road, JabJ.lpur-4820Q6. 

(c) Divisil)nal Engine~r Phones/Tekgraph concerned. 

(d) BT Cdl of the Planning Branch. 

(vii) The S.E. (A/C) will be responsible for supervision of installa-
tion and its timely completion. He wi11 arrange suitable pro-
gramme for Acceptance Testing, i11cluding the seasonal tests in 
consultation with G.M., T&D Circle. 

(viii> General Manager Telephones/Projects will watch the progress of 
air-conditioning instaJiation vis-a-riJ the programme of equip-
ment installation through periodical co-ordination meetings. 
Representatives of S.E.(A/C) will attend these meetings and witJ 
apprise the co-ordination committees with the progress of 
installatien and bold-ups, difficulties etc. if any. 

(ix) The S.E. (A/C) will forward a consolidated progress report on 
all new air-conditioning plant installations io DDG(S) once a 
quarter from the time approved schedule of accommodation is 
intimated tilJ the A/C installation is finally accepted and taken 
over. 

<x) The installation drawings (like plant room, layout, duct layout, 
cooling tower location, etc.) submitted by the contracting firm 
shall be approved by the S.E. CA/C) in consultation with the 
concerned General Manager ProjectsJTelepbooe District, as the 
case may be. 
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<xi> As soon as the plant is commissioned, list of installed equip· 
ment, maintenance and operation manu:ds, spare parts, 
electrical wiring diagram and other relevant details required for 
operation and maintenance of the plant will be furnished by 
S.E. <A/C> to the Officer-in-Charge, of the Telecom. Unit under 
proper receipt. 

3. All new works for air-conJitioning plant installations in Circli!s 
have already been entrusted to Civil Wing. All new works in Districts 
in which NIT has not been issued shall also be transferred- with 
immediate effect to the S. E. (A/C). Separate orders will issue on 
case-by-case basis in all cases where progress has already been made 
beyond the issue of NIT. 

4. S.E. (A/C) will assess the performance and adequacy of existing 
A/C plants and take action for alternations, improvements and replace· 
menta after obtaining the approval of the competent authority, to briag 
them back to good working condition within six months. He will 
submit a monthly progress report in this regard regularly to the 
BT Cell of the Planning Branch, who in turo, will submit a report to the 
P&T Board. 

Copy to:-

Sd!· 
l S. Sankara Raman) 

Member (TD> 

1. DDG (MS)/EBI/Financc/ML/MM of P&T Dte, New Delhi. 

2. Directors <E)/XP/X/1/RD/TXJ ML/PHX/Finance of P&T Direc .. 
torate, New Delhi. 

Recommeodatloa 

The Committee fail to understand why advance action was not 
taken to obtain the air-conditioning equipment so as to synchronize 
its commissioning with the installation or the exchange equipment. In 
fact, this i• not a solitary instance or lack or planninJ. The Committee 
have already drawn attention to the inordinate dolay in providing air· 
CODd.itiniq in the Baah Bazar Exchanae. Tbe Committee would like 
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the Department to analyse the reasons for such repeated failures with a 
view to taking remedial action so that costly and sophisticated exchange 
equipment is not exposed to dust/humidity. 

[S. No. 20 Appendix II Para 2.51 of 153rd Report of PAC (7th 
Lok Sabha)]. 

Action Taken 

To ensure that the Air-conditioning plant starts functioning 
before installation· of equipment, these days airconditioning esti-
mates are being sanctioned like building estimates independently 
even of the project estimates. Moreover instrucutions have 
already been issued vide this office letter no. 7 58-7 /18(TPS) 

Gen. dated 24-2-78 to hold quarterly coordination meetings with 
Civil Wing Offi~ers to watch progress of the project including 
AIC Plant. Instructions nave also been issued vide this office letter 
No. 555-1/73-TPS (XC) dated 5-4-1974 (copy enclosed) in which field 
units have been authorised to instal room air·conditioners with addi· 
tional filter units to control the d1.1st in cases where Central Air-Condi-
tioning Plant has been delayed. 

With above arrangement, it is expected that A.C. Plant will syn-
chronize with installation of equipment and in an extreme case where it 
-is delayed, room-air-canditioners will be installed to ensure that so-
phisticated exchange is not exposed to dust/humidity. 

[Ministry of Communications, P&T Board DGP&T Memo. No. 
760-21/83-TPS (Genl> UPC dt. 31·1-84}. 

Copy of the letter No. SSS-1/73-TPS(XC) dated 5·4-74 from Direc .. 
lorate to All Heads of Circles, GMTs, GMPs etc. 

Sub :-lnstafiation of Crossbar exchange air~onditioning of equip .. 
ment rooms. 

In severaf instances of installation crossbar exchanges it is found · 
tflat commissioning or the airconditioning plant is not done by the 
time the frames are required to be mounted on the bays. Recently, 
the entire procedure of the indenting on D. G. S&D liasioning with the 
IUppliers or tile plant was reviewed and suitable instructions have bees 
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issued vid~ this office letter No. 28-1/63-TPS <BT> dated 22-10-73 so 
as to keep a str. ct watch over the implementation of several steps re .. 
quired for the timely commissioning of the Air Conditioning Plant. The 
r~sults of the implementatio11 of such instructions will be known only 
after some time. 

l11 some of the crossbar cxchang~s installations, the installation of 
air conditioing plant has not processed to a satisfactory level. It is 
likely that the frame mounting will have to be started even through the 
switch room is not air conditioned. 

In order to ensure relatively dust free atmosphere in the switch 
room it is decided that sufficient number of room air conditioners will 
be installed. These air conditioners may b~ fitted with additional filter 
units so as to control the dust ingress to a more satisfactory level. 
Action must be taken to maintain these filtt:rs in proper condition by 
frequent cleaning. 

The Circles, in which the crossbar installation are in progress may 
take necessary early action for procuring the required number of window 
type air conditioners and instal them in the switch room. They may 
coordinate with the concerned G. M.S. Projects for the timely installa-
tion of these units. Installation Exchange equipment should not be 
delayed or postponed due to uon·availability of room air conditioners. 
When the Central air conditioning plant is commissioned, the window 
units may be diverted to MAX-II exchange in the Circle. 

Recommendation 

Sdl· 
(K.D. Vaidya) 

Dy. Director General (S) 

The Committee regret to note that the Department failed to obtain 
concession of 50 per cent in excise duty on AC Plant by providing 
the prescribed concessional duty (CT2) eertificate resulting in an addi· 
tional expenditure of Rs. 0.47 bkhs. The Committee arc not satisfied 
with the casual explanation given by the Department that ''this being 
a transaction between two Government Department. there is no toss to 
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the Government of India. ''The Coll1mittee expect that such !apses will 
not be allowed to recur. 

[Sl. No. 22 Appendix II Para 2.53 of IS3rd Report of P.A.C 
(7th Lok Sabba)]. 

Action Taken 

Noted. Suitable instructidns have already been issued, vide this 
office letter No. 760-27/81 TPS (Genl) UPC dated 11-8-1982 <Copy 
enclosed). 

[M/0 Communications <P&T Board) DGP&T Memo No. 760-21/ 
83-TPS (Gen1), UPC Dated 31-1-84}. 

INDIAN POStS & TELEGRAPHS D£PARTMENT 
OFFICE OF THE DIRECTOR GENERAL POSTS & TELEGRAPHS 

No. 760-27/81-TPS (Genl>/UPC 

To 

All Heads of Circles, 

New Delhi, dated 11-8-1982 

Sub : Furnishing of excise duty coocessionaf certificate <CT-2) to 
avail concession in excise. 

A Case has come to notice where-during purchase (or air-condi-
tioned plant, a certificate (CT-2t required to avail concessional excise 
duty was not furnished by ·the Department. This bas been adversely 
commented upon by the Audit in the Report of the Comptroller and 
Auditor General of India <P&T>-1980-81 s-ince presented to the Lok 
Sabha. In the aetion taken notes submitted to PAC, we have committed 
that instructions on the subject are beng issued/reiterated to all Heads 
of Circles. Therefore it is enjoined on an Heads of Circles to ensure 
that in al1 cases of purchase of stores/equipment, the facittty of con-· 
cession in excise duty must be avaiied wherever admissible. 

2.. The receipt of tbii letter may please be ac:\cnowledgtd. 

Sd/-
tR.P. DHA WAN) 
~Director) (XP>· 
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Copy to ~-

1. DOG <EA>. <FD), <ED>, <Electronics), o:t1,. (t), tMM> (S), 
(Satellite), (RDTF), <TF). 

2. Director cBT>, (E)) <ES), <ESP>. < ESM), (ESW> lnspn (T)., 
(MMC), (MMD>, (MMS>, <RD), <RDTF), (SL), <SPM> (Satef.. 
lite>, <TF>. 

!i. ADOs 1BG), rBT>, (Cable), (E<\), <EE), (EL), <ESM) <BSL), 
(EST), <ESE), (Imports), <SAT-II), <XT), (UHF), (UPC) 
(X'P), SAT-I. 

"ketommtmdatlon 

Sd!· 
(R.P. DHAWAN) 

Director (XP} 

.the Committee find that under ''demarcated area'' cable system a 
butnber of working connections were transferred from the existing three 
·exchanges, namely, Railwaypura· I Exchange, Central Exchange and 
Raipur Gate Exchange to the two new exch:mges namely Raitwaypura-ll 
and III exchanges leaving spare capacity in the former. The Committee 
:are concerned to note that the spare capacity of the aforesaid 3 old ex· 
'Changes was not utilised to the permissible limit i.e. upto 94 per cent of 
their equipped capacity, by providing new telephone connections to the 
persons on the waiting list as a Tesutt of which the Department lost 
:a potential revenue of about Rs. 23.32 laklts b~tweeo September, 1978 
to March, 81. 

[S1. No. 25 Appendix II P.ra 2.56 of 153-rd Report of PAC 
(7th Lok Sabba) 1982-83]. 

Aotioa Take• 

No. OGmments. 

[Ministry ofCommunicationa, P&T &oard OOP&T Memo No. ':'60·211 
13-IPS <Genh UPC Dated 31·1·84J. 
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Recommendation 

The Committee find that the main reason for de-lay in providing 
new telephone connections was acute shortage of cables. The Committee 
have been informed that "there would be a wide gap in the supply and 
demand for cables for the next few years unless adequate manufacturing 
capacity is set up in the country." As the Hindustan Cables Ltd., are 
not in a position to meet the demand fully, the gap between the demand 
and supply of cables is estimated to be of the order of 6.22 lakhs ckm in 
1981-81 and 14.12 lakhs ckm in 1982-83. This is expected to increase 
to 107.40 lakhs ckm by 19.8-89. Certain proposals for augmenting the 
production capacity are stated to be under consideration of Government. 
The Committee can not emphasise too strongly the need for bridging 
the widening gap in tlle demand and supply of cables by expanding the 
indigenous production capacity. without Jo~s of time so as to obviate 
imports. It should also be ensured that the available capacity is put to 
optimum use. The committee trust that efforts to attain self-sufficiency 
in this regard wouhl be pursued with viA;our. 

[Sl. No. 26 Appendix 11 Para 2.57 of 153rd Report of P.A.C. (7Lh 
Lok Sabha)] 

Action Taken 

The recommendation of the Committee is noted. Work on esta-
blishment of additional cable factory at Hyderabad is already in pro-
gress. A proposal for a 2nd Factory in India is under consideration 
of the Government. 

[Ministry of Communications, P&T Board DGP&T Memo No. 760-
21/83-TPS (Genl) UPC Dated Jan., 1984.] 

Recemmendatlon 

The Committee find that the performance of the telephone·exchange 
at Railwaypura, Ahmedabad has been worse than the prescribed norms 
in the matter of faults and fault attendence~ junction failures as well as 
STD failures during the years 1978-79 to 1980-81. The potential loss 
of revenue on this account is estimated by Audit to be of the order of 
Rs. 248.11 Jakhs, bulk of which is attributable to STD failures (Rs. 
200.23 lakhs). The Department is stated to have taken certain remedial 
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measures in this regard, viz.. complete reorganisation of staff, traffic 
measurement of all routes for equipment and augmentdtion of equip-
ment junctions, overhauling and rehabilitation of internal and external 
plants, AC plant and power plant, im['roving the environmental 
conditions in the exchange builoing, gas pres~urisation of underground 
cables etc. Consequently the performance from April. 1981 onwards is 
stated to have substantially improved. The Committee would like the 
P&T Authorities to keep a close watch on the performance of the new 
exchange equipment installed at considerable cost with a view to ensur· 
ing that optimum benefits are derived and the services rendered to the 
public show distinct improvement. 

[SI. No. 27 Appendix II Para 2 58 of 153rd Report of the P.A.C. 
(7th Lok Sabha)} 

Action Taken 

Recommendation of the Committee has been noted. G ~IT, 
Ahmedabad, was directed to monitor the performance of the Railway-
pura Exchange to ensure satisfactory services. GMT has since reported 
that the performance of Railwaypura exchange has since improved con· 
siderably which is being maintained. 

[Ministry of Communications, P&T Board DGP&T Mem'O J"o. 760-
21/83-TPS (Genl) UPC Dated, 3 .-1-84] . 

... 



CHAPTER III 

RECOMMENDATLO~S/OBSERVATIO~S WHICH THE 
COMMITTEE DO NOT DESlRE TO PURSUE 

IN THE LIGHT OF THE REPLIES 
RECEIVED FROM 

GOVENMENT 

Recommendation 

The Committee further observe that the supply and installation of 
. the equipment for the exchange took 9 long years from March 1967, . 

when the order for equipment was placed, till March, 1976, when the 
exchange was commissioned. The manufacture and supply of the 
equipment by the Indian Telephone Industries (lfl> took more than 
S years. Although the first consignment of the equipment was received 
from the ITI in August, 1970, the supply of entire equipment should be 
completed by ITI only in 1972. The representative of the Ministry 
assured the Committee in evidence that "there is now more interaction 
between the P & T Department and ITI" and as a result "there is 
balaocing of the equipment and it takes three years to complete supply 
of equipment after ordering." The Committee would like strict watch 
to be kept by the P & T Directorate to ensure that there is proper 
synchronisation in the placing of order on the ITI, tho construc-
tion of the exchange building and receipt of the equipment in such 
cases. 

[Sl. No.4 Para 1.33 of Appendix II to 1S3rd Report of PAC ·(7th 
Lok Sabha) ]. 

Action Taken 

Production coordination meetings are being held with ITI to review 
the progress of the supply of equipment vis-a-vis the target for com· 
missionina of the excbanae. Priority for equipment ia adjusted according 

50 
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to the availability of ihe building as well as hold-ups, if any, in the 
supply of equipment by the ITI. 

[M/0 Communications (P & T Board) O.M. No 760-20/83-TPS 
(GenJ) UPC dt. J·:-9-1983]. 

Recommendation 

The Committee are distressed to note that by the time the 
building was constructed and taken over in May, 197J, even the speci-
fications for the Airconditioning (AC) Plant were not finalised by the 
P&T Department though the plant was required to be installed in the 
building before commencement of installation of the equipment. It 
took the Department two years to place indent on the DGS&D for 
the airconditioning plant on account of delays in obtaining heat/load 
dissipation, water analysis report and other perameters. The indent 
for the AC Plant was placed on the DGS&D only in September, 
1972 i.e., berely a month before the sophisticated components of 
equipment were unpacked and installation of exchange equipment 
commenced in o~tober, 1972. It took another 14 months for the 
DOS & D to place the order on the firm concerned. This needs to be 
explained. 

[SJ. No.8 Para 1.37 of Appendix II to 153rd Report of PAC (7th 
Lok Sabha> ]. 

Action Taken 

Delay in obtaining beat load dissipation, water analysis report and 
other perameters was due to lack of coordination between various 
agencies involved in this work. To avoid such delays coordination com-
mittees, formed under GMs Telecom. vide letter No. 758-7178-TPS 
(Gent) dated 24-2-78, hold regular meetings and are expected to ensure 
timely solution to such problems. 

The delay in finalizing the acceptance of Tender by DOS & D was 
due to protracted correspondence between the office of GMT and 
DOS & D regarding non-receipt of tenders of few of the tenderess. 
Duplicate capies bad to be obtained before comments could be sent on 
the suitability of offer. Once the recommendations of GMT were rccei· 
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ved, orders were promptly placed by DGS&D within two months. The 
procurement of A/C plant is now entrusted to P&T Civil Wing instead 
of DGS&D to avoid such delays in future. 

[M/0 Communications (P & T Board) O.M. No. 76\l-20,83-TPS 
<Genl> UPC dt. 30-9·1983]. 

Recommendation 

The Committee need hardly Point out that such long exposure 
of costly and sophisticated equipments to dust and moisture is bound to 
effect its efficiency. The Committee would, therefore, like the Department 
to ensure that in future the air-conditioning plant is installed tested and 
pressed into service to syncronise with the commossioning of telephone 
exchange. 

[Sl. No. 11 Para 1.40 of Appendix II to 1 53rd Report of PAC (7th 
Lok Sabha} ]. 

Action Takea 

The estimates for construction of building and installation of air-
conditioning plant are processed simulteneously for sanction so that 
airconditioning is available alongwith the completion of the building. 
Co-ordination meetinas are now being held regularly between Civil Wing 
engineer& and P&T equipment installt."rs for timely availability of air .. 
tonditionin g. 

(M/0 Communicaticns (P & T Board) O.M. No. 760-20/83-TPS 
(Genl) UPC dt. 3C-9-1983]. 



CHAPTER lV 

RECOMMENDATIONS/OBSERVATIONS THE REPLIES 
TO WHICH HA VB NOT BEEN ACCEPTED BY 

THE COMMITTEE AND WHICH REQUIRE 
REITERATION 

Recommendation 

The execution of the project for installation of a 3000 lines 
cross bar type telephone exchange at Bagh Bazar, Calcutta, provides 
yet another example of indefensible lack of planning and coordination 
resulting in enormous delay in its completion. The project was sanctioned 
in November, 1966 but could be commissioned only after about 91 years 
i.e. in Marcb, 19_76. 

[Sl. No. 1 Para 1.30 of Appendix 11 to 153rd Report of PAC (7th 
Lok Sabha) ]. 

Action Taken 

The PAC had also earlier commented adversly on the delays in 
execution of Telecom. Projects. On their advice, a special officer was 
appointed to investigate the cause of delays and to recommend suitable 
action. The recommendations of the OSD are being implemented pro-
gressively, so far as these apply to this case. 

[M/0 Communications (P & T Board) O.M. No, 760·20/83-TPS 
(Gent) UPC dt. 30-9-1983]. 
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CHAPTER V 

RECOMMENDATIONS/OBSERVATIONS IN RESPECt OF WHICH 
GOVERNMENT HAVE FURNISHED I~TERIM REPLIES 

Recommendation 

It is regrettable that the requisite staff could be positioned on1y 
by November 1974. As the Project was sanctioned as early as November~ 
1966 i.e. 3 years earlier, the Committee fail to understand why advance 
action could not be taken in the matter and timely positioning of be 
requisite staff ensured. This is again indicative of utter lack of plan-
ning in this case. The Committee would like the reasons for this delay 
to be investigated thoroughly with a view to fixing responsibilities and 
taking ne<:essary remedial measures for the future. 

[Sl. No. 6 Para 1-35 of Appendix II to 1S3rd Report of PAC (7th 
Lok Sabha)J. 

Action Taken 

Action has been taken to investigate the inordinate delay in posting 
of adequate staff for this project and fix up responsibility and take ap-
propriate remedial measures so that such lapses do not occur in 
future. 

[M/o Communications (P&T Board) O.M. No. 760·20/83-TPS 
fGenl) UPC dt. 30-9-1983). 

RecommendatiomJ 

The above paragraphs clearly bring out that there have beea 
inordinate delays at all stages of the execution of the project i.e., in the 
construction of the building, installation of the equipment, laying o( 
cables and loading the exchange to the prescribed extent within the 
specified period. In their earlier Reports, • the Committee have been 

• 14Stb Report (Sth Lok Sabha) - paras 1.314 & 1.316 
14th lteport (6th Lok Sabba) - para -1.82. 
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emPhasising the need for fixing responsibility for delays and loss of 
revenue to Government in such cases. Here is another instance of 
indefensible delay practically at every stage of the project. The Com~ 
mittee cannot therefore, but raitcrate their earlier recommendations. 
The Committee desire that a thorough enquiry be conducted in the 
matter to find out the causes of delay at various stages of the project 
with a view to fixing responsibility and taking aclion against the officials 
concerned. The Committee would like to be informed of the action 
taken in the matter in six months' time. 

[SI. No. 14 cf Appendix II, Para 1.43 of 153rd Report of PAC 
{7th Lok Sabba)]. 

Action Taken 

GM Telephones Calcutta is being directed to conduct a thorough 
inquiry to find out the causes of delays at various stages of the project 
with a view to fixing responsibility and taking action against the officials 
concerned. Since the number of projects bandied by the department is 
large and that there are several agencies controlling various components 
of the project, it is difficult to avoid delays unless one authority, exdu-
sively for control of one project, is sanctioned. The Committt.-e on Tele-
communications had commended a post of Project Director f0r every 
project costing above Rs. 5 crores. The matter is still under consideration 
of the department . 

. [M/0 Communications (P&T Board} O.M. 1~o. 7A0-:0,83-TJ.~·s 

{Genl) UPC dt. 30-9-19831· 

Recommendation 

The Committee regret to observe thAt in spite of the fact that the 
highest tender of firm 'A, was accepted (extra cost Rs. 1.8 lakhs) in 
this case, relying upon the earlier performance of the supplit=r. Cer-
tain defects were noticed daring the tests. Even after incurring an ex· 
p:nditure of Rs. 2.33 lakhs, the plants have bl.!~n giving unsatisfactory 
service as one or the other compressor of both the plants rema·ned in-
operative for grearer part of the years 1978· 79 to 1980-81. The posi-
tion during 1981·82 is stated to have improved to some extent. The 
ar,gument that one of the compressors in each plant has been working 
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and that the total failure has been much lesser days betrays unique 
sense of complacency and disregard for public fund. The Committee 
would like the matter to b~ investigated thoroughly with a view to 
fixing responsibility. The Committee would also like to know whether 
any claim for damage was preferred against the firm. If not, necessary 
action in this regard should be initialed forthwith. 

[S. No. ll Appendix II P.!ra 2.52 of l53rd Report of PAC (7th 
Lok Sabha 1982·83)} 

Action Taken 

General M3nager has been directed to investigate the case thorough-
ly with a vi·;:w to fix: resrnn~ib;lity and also indicate claim preferred 
aeainst the firm according to the terms of contract. 

[\1/0 Communications (P&T Board) DGP&T Memo No. 760-21/ 
83 TPS (Genl) UPC D~ted 31-1-84]. 

Recommendation 

The Audit Par:t has po:nted out a number cf irregularities in the 
accountal and uti!i~::~tion of cables for the Railwaypura exchange. The 
Committee un<!erstand that in March, 1979 complaints of aJJeged irregu-
lariries and losses were received by the Central Vigilance Commission 
which ref.:rred the matter to the C.B.I. for investigation. At s·1me time, 
the DG P&T atso appointed a team of three officers to investigate the 
complaints The Committee find that the a]leg<~tions could not be 
subsantiated for want of evidence. The Ctntral Vigilance Commission 
(CVC) therefore advised the P&T Department to close the case if there 
had been no loss or misappropriation of Government stores. The 
Department have since assured themselves that there was no element of 
malafide inlention on the p:trt of officers who executed the work and 
that there was no loss or misappropriation of funds in the matter barring 
cr·rtain procedural irregularities regarding sanction and maintenance of 
cable record etc., 

[Sl. No. 23 Appendix II Para 2.54 of 153rd Report of P.A.C. 
(7th Lok Sabba)]. 
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Action Taken 

Entries in respect of all the cablrs have since been made properly 
and all the cables have been fully accounted for. 

[Ministry of Communications <P&T Board) DGP&T Memo. No. 
7c0-ll/83-TPS (Ge~l.)/UPC dated 31st Jan. '84]. 

Audit Comments U.O. No. RR. II/2 (d) 2097-II 1452 dt. 28·1-'84 

The report of the departmental Committee placed at serial Nos. 54 
and 55 of the. Directorate files does not contain the annexure On which 
most of the findin~s are stafed to be contained). In the absence of these 
annexures it has not been possible to veryfy the matter fully. The ad-
justments stated to have been carried out in the accounting of cables 
are being got verified through our branch offices. 

Comments of P&T Board :-The annexures contained in the report 
referred by audit in their above comments are bei.og obtained from 
G.M; Telephones, Ahmedabad. These will be furnished by audit 
and their comments along with their appropriate action by P&T will be 
furnished separately to Lok Sabh Secretariat thereafter. 

Ministry of Communications (P&T Board) D.G. P&T Memo No. 
760-21/83-TPS (Genl) l'PC dt. 3.-1 84]. 

Recommendation 

The Committee find that the Department did nnt inform Audi1 
regarding the findings of CBI/CVC. The Committee ar~ not convi:•cl.'d 
with the reply of the Department that "the relevant files were confiden-
tial files". This is serious matter. The Committee sec no reason wh:v 
access to documents in cases where irregularities were suspe-:ted shou1d 
have been denied to Audit. The Committee wonld like the Department 
to issue necessary instructions in this regJrd without dday. The Com-
mittee would further urge that remedial action should be- taken 'o set 
riJ!ht the procedural irregularities pointed out by the team of depart· 
menta) officers and the system of maintenance of the cabk records 
spruced up, as necessary. 

[SI. No. 24 Appendix II Para 2.55 of 153rd Report ofPAC 
<7th Lok s~~ha)]. 
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Action Taken 

Reports of the C.B I. and that of departmental officers are 
being shown to Audit. The report of the departmental officers does not 
indicate any discrepancy in utilisationof cables but points abou~ updating 
of cable records. This has already been done. 

[Ministry of Communications, P&T Board DGP&T Memo. No. 
760·21/83-TPS (GENL>/UPC dated 31st Jan. 83.] 

Audit Comments vide their U.O. No. RR-II/2 (d) 2097-II/1452 
dt. 28-1-84. 

The report of the Departmental Committee placed at serial No. 54 
and 55 of the Directorate files docs not contain the annexure (in which 
most of the findings are stated to be contained. In the absence of these 
annexures it has not been possible to verify the matter fully. The 
adjustments stated to have been carried out in the accounting of cables 
are being got verified through our branch offices. 

Comments of P&T Board :-The annexures contained in the report 
referred by audit in their above comments are being obtained from 
G.M. Telephones, Ahmedabad. These will be furnished to audit and 
their comments alongwith appropriate action by P&T will be . furnished 
seperately to Lok Sabh:.t Secretariat thereafter. 

To 

[Ministry of Communications, P&T Board D.G. P&T Memo 
No. 760-21/83-TPS (Genl) UPC dt. 31-9-84]. 

Smt. C. Narayanaswamy, 
Director. C.V.C .• 

No. 6901/l/12/79-GD-II-ABD 
Government of India 
Central Bureau of Investigation 
Department of Personnel & A.R. (MHAJ 
Sardar Patel Bhavan, New Delhi. 

Dated, the 6-6-79 

No.3, Dr. Rajendra Prasad Road, 
New Delhi. 

Sub : Rupees Three Crores Scandal and misappropriation at the Top in 
Ahmedabad Telephones. 
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Sir, 

Flease refer to your O.M. No. 39 P&T 44 dated 22-3-79 on the 
above mentioned subject. 

Verification revealed that Shri P.K. Vyas has made the allegations 
against Shri J.M. Gupta, former G.M.T., Ahmedabad. Shri Vyas is not 
able to give any specific instance or evidence in support of the allega-
tions made by him. He states that he had received the information ~. 

from some sources. However, it is learnt that a· three member team 
from the office of the O.G.P.&T is inquiring into the allegations made 
by Shri Vyas and that their enquiry is nearly complete. It is, therefore, 
requested that the report from the DGP&T may be obtained and if a 
further probe by the CBI is considered necessary, we may be informed 
of the same. 

Yours faithfully, 

Sd/-
(S.K. Seth) 

Dy. Inspector General of Police 
C.B.I. 

Technical Audit Report 

U /G Cable of uti lisati011 in Ahmedabad Telepho11e! 

As desired by Member {0) and DOG (Vig) a technical audit 
committee to teat check the U /G cable recovery and utility pertaining to 
Railwaypura Projects II and III <Viz. PL 4348 and PL 2033) was formed 
in Ahmedabad on 21-2·1980. The members of the committee were tllo 
following :-

SIShri 

(i) R. Parthasarathy, Director (re.}, P&T DirectC'I'a~ 



(ii) P.O. Garg, Dy. General Manaaer <PJg.), Ahmedabad Tele-
phones. 

(iii) G. Ratham, V.O. Gu_jarat Tdecom. Circle, Ahmedabad. 

Tfte cortlmittee caJied for all the U/0 cable estinlates relating to the 
above two proj ... cts. All analysis was made on estimates where recovery 
of cables/abandonment was provided and new cables proposed on the 
same/new routes. This analysis ahn(:d at finding out the utility of 
recovered cables as well as new cables. After going through relevant 
drawings on the concerned estimates, the committee identified Eighteen 
08) (Seventeen Pits +One store verification) points from actual physical 
test check to see whether the cables arc available as proposed in the 
drawings. Out of a total of 73 s:mctioned estimates in both the 
projects, 17 estimates only contained proposals for abandomentfrecovery 
of cabJes. The detailed analysis of these estimates are available at 
annexures 1 to 8. 

The criteria for choosing the test poinh were :-

(i) Hecovery or abandoning of cables and ming higher tapacity 
tables i-n the same route. 

(ii) Utlfity of New cab-les prgposed. 

Accordingly ~et·ent,,cn pits were dug ar d the presence of {jfG 
table were checked with the drawings. The e"<act loc·ations arc listed 
m annexure-'A'. 

Each Divisional Engineer has given a certificate that, to the best of 
tJis kno\\-ledge no other e!;timates are penc:ing pertaining to Railway .. 
)')Ura·ll and 111 Proj.:cts where recovery of tables is inv0lved, other than 
the one listed in Annexure I to 8. 

Findings t1/the Comn11·ttee :-

Tbe committee sefected the points af random to clieck tne utility of 
•ew cables and any deficiency in new cables by old cabks utilisation, 
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No major discrepancy in cable positions was found in these pits frcm 
the relevant marked cable positions in the estimate drawings except the 
records to be updated. 

Sd/-
(G. RATHNAM) 
Vigilance Officer 
Telecom. Circle, 

Ahmedabad. 

NEW DELHI; 
August 23, 1984 
BhtldrtJ l. 1906 (Saka) 

Sdl· 
<P.O. GARG) 

Dy. General Manager 
(Plg) Ahmedabad 

Telephones. 

Sd/-
(R. PARTHASARTHY 

Director <TC) 
P&T 

Directoiate 

SUI,IL MAITRA, 
CluJirnu.n, 

Public Accounts Commillee. 



MINUTES OF THE THlRTEENTH SITTING OP THE 
PUBLIC ACCOUNTS C0\1MITTEE ( l984-85) HEliD · 

ON 21 AUGUST, 1984 

The Publi~ Aooounts Committee sat from 1500 hours to 1700 
hours on Tuesday, the 21st August, 1984 in Committee Room No. 50, 
First Floor, Parliament House New Delhi. The fo11owina were 
present: 

Shri Sunil Maitra-Chairman 

MEMBEKS 

2. Shri G.L. Dogra 

3. Shri Bhiku Ram Jain 

4. Sbri Mahavir Prasad 

s. Shri Jamilur Rahman 

6. Sbri Uttam Rathod 

1. Shri Suraj Bhan 

8. Shri Ram Singh Yada'9' 

9. Shrimati Amarjit Kaur 

JO. Dr (Shrimati) Najma Heptulla 

llEPR.ESENTATIVES OF AU01'f 

I. Sbri S. Setburaman-ADAI (Report:>) 

2. Shri S.P. Gugnani-ADAf (Railways> 

3. Shri S. Shivasubraman-DRA. 11 

4. Shri K.. H. Chhaya-JD (R/ys.) 

S. Sbri N. R. Rayalu-JD (Defence) 

"· Shri S. K. Gupta-JD 
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7. Shri G. R. Sood -JD (R-P&T> 

8. Shri R. S. Gupta-JDA <Defence Services) 
9. Smt. Suman Saxena-JDA (P&T Audit) 

10. Shri S. P. Joshi-D.A. CW&M 

SECRET ARIA 'r 

I. Shri H. S. Kohli-Chief Financial Committee Officer. 
2. Shri K. K. Sharma-Senior Financial Committee Officer. 
3. Shri V. Jayaraman-Senior Financial Committee Officer. 

X X 

3. The Committee considered the following Draft Report anJ 
adopted the same with certain modifications/amendments as shown in 
Annexure I. ....... . 

(i) Draft Report on action taken by Government on the recom· 
mendations of the Committee contianed in their 153rd Report 
(7th Lok Sabha) relating to (i> Opening of a new automatic 
exchange at Bagb Bazar. Calcutta and (ii) Projects for 
installation of three telephone exchanges at Railwaypura, 
Ahmedabad. 

X X X 

4. The Committee also authorised the Chairman to finalise the 
Reports after incorporating therein certain modifications/amendments 
out of factual verification by Audit and present the same to Parli:t .. 
ment. 

The Committee then adJourned. 

AN.'NEXURE 1 

Modifications/Amendments rnade by the Public Accounts Com-
mittee in their Draft Report on action taken by Government on the 
recommendations of the Committee contained in their I53rd Report (7th 
Lok Sabha) relating to (i) Opening of a new automatic exchange at 
Bagb Bazar, Calcutta and (ii) Proje-cts for installation of three telephones 
ox~hanges at Railwaypura, Ahmedabad. · 
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Page Para Line(s) Modifications/ Amendments 
--

5 1.10 3 from For cc31,590'' 
bottom Read ''31.590., 

s 1.10 2 from For "'3,772" 
bottom kad "3.772" 

6 I.\0 6-7 For the words •cprovide much 
needed ......... in Calcutta" 

Read "ensure its speedy imple-
mentation•• 



SJ, No. 

1 

1 

2 

Para 

APPENDIX 

Statement of Recommendations ond Observation~ 

Miny./Deptt. 
Concerned 

Recommendation/Observation 

----------------------------- -----------------------------------
2 

J .3 

1.7 

3 

M/o Communications 
<P&T Board> 

-do-

4 

1.3 The Committee regret that though a· period of nearly 
sixteen months has elapsed· since the Report was presented to the 
House, the Ministry have yat to furnish final action taken replies in 
respect of four recommendations. The Committee desire that final 
action taken replies in respect of these reco~mendations, duly 
vetted by audit should be submitted to the Committee within a 
period of three months. 

1. 7 1 n their earlier Report, the Committee bad commented 
adversely on the inordinate delay in the commissioning of Bagh 
Bazar Telephone Exchange. The project which was sanctioned in 
November 1966 could only be commissioned in \1arch 1976, i.e., 
only after about 9! years. The Committee bad expressed the view 
that this was yet another example of indefensible lack of planning 
and co-ordination resulting in enormous delay in its completion. 
In their action taken reply the Ministry of Communications have 

---------------------------------------------------------------------------------------------------------------------------------

0\ 
(A 



-----·------------·------------· 
1 

.., 

3 ).10 

3 

Mio Communications 
<P&T Board> 

·- ----- ----- ------------------------- -----
4 

stated that the Public Accounts Committee had also earlier com-
mented adversely on the delays in execution of telecommunications 
projects and on their advice a special officer was appointed to 
investigate the causes of delays and to recommend suitable action. 
It has further been stated that the recommendations of the Officer 
on Special Duty are being implemented progressively so far as these 
apply to this case. The Committee ate not satisfied with th1s vague 
reply of the Ministry. The least that the Ministry should have done 
was to intimate the findings of the Officer on Special Duty regarding 
the causes of dc;lays, the recommendations made and the action 
taken by the Ministry on each of the recommendations. The 

• Committee desire that this should now be done without 
delay. 

1.10 Commenting on the unsatisfactory performance of the 
telephone s }'Stem in Calcutta. the Committee had in their earlier 
report pointed out that a Task Force appointed by the Department 
bas since identified the factors affecting the telephone system in 
Calcutta and suggested certain remedial measures. The Department 
had set up another special Task Force under an Additional General 
Manager to implement the recommentations of the earlier Task 
Force. The Committee ha4 expressed the hope that these measures 
would bt implemented under a time bound programme so as to 

0\ 
0\ 
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.. 

3 
-· ----·- . ---- ------ . - _______ ....___ __ 

4 

ensure an efficient service to the much-harassed subscribers. In their 
action taken reply, the Ministry of Communications (P&T Board) 
have stated that the Special 1 ask 1-'orce at Calcutta has aleady 
achieved substantial progress in rehabilitation of the telephone 
system. The Min1stry have also furnished ligures of targets and 
achievements upto 31-3-19~3 111 vaHulJtt udo~. from h perusal of 
the ligures. the Committee find that the cla1m of the Ministry 
regarding substantial progress is not subbtantiated. For example. 
under the head ••replacement of old cables .. , against the target of 
31,590 kms. the achievement IS only 3,772 kms. i.e. 11-94% • 
Similarly in the programme tor .. cabinets ana pillars", against a 
target of 779 numbers, the achievement Is on)y 91 numbers i.e., 
11.68%. The Committee uesire that the programme for the reha-
bilitation of the telephone system in Calcutta should be expedited 
so as to ensure its speedy implementation. 

Printed at : Akashdeep Printers, 20 Darya Ganj, New Delbi-110002, 
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